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HeardN Mr. B.C. Pathak, 	learned 

cotisel appearing for the Applicant and 

Mrs1  Manjula Das, learned Add!. Standing 

Counsel appeaiing for the Union of India. 

Issue Notice to the Respondents 

reqtring them to file reply within six 

weel!s. 

CàIltfrismatteron1O.OL2OU. 
I. 	ii 	 I 

Vice-Chairman 

II 
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No written statement has been ified 

in this as yet. 

• 	Call this matter on 08.02.2008= 

hawaitinv written statement from tlI 

Respondents. 

(Khushirain 
	(M.R.Mohanty) 

• MemberA) 
	Vice-Chairman 
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t008.02.2008 	 No written statement has been 

filed in this case as yet by the 

.:.1t'espondents. 

I 	 Call this matter, on 12.3.2008 
• 	 I 	 •.•' 	 ,. 	 , 

awaitingwritten statement from 

• 	 . 	 • 	 . 	

:. 	

• 	 Respondents. 	 • - 
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Vice-Chairman 
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- Nowrittenstatethcnt has béñ. 

3V k-f 	La-J 	flied as yetiñthiscase.by(Je Respondents. 

Call this matter on 21st April, 2008. 

.; .I 	 • 	I 

(M.R.Mnty)) 
- 	 Vice- Chaninan 
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21.04.2008 	None ap. 

Applicant is pr. 

- 	 adjournments no writte.. 
• 	 been filed by the Fesponde. 

Even to-day the learned .. 

• 	 Counsel/AddL Standing Counsel 

• 	 arijourninents for four weeks to file writh, 
statement While permitting the Respondents 

to file their counter/written statement by 
16;05,2008; liberty is hereby granted to the 

Respondents to exminc the grievances of the 
Applicant and pen.dency of this O.A. shall not 

stand on the way of the Respondents to 
revoke the suspension order and to :gwe 
reinstatement. 

Call this matter on 16.05.2008. 

Send copies of this order to the 
Applicant/Respondents in the address gwen 
intheO.A. 

- 	(M.l 
Vice- Chairman 
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None for the Applicant. .Mr.G.Baishya, 

learned Sr.Standing Counsel 'appearing for 

Respondent seeks two weeks time to file 
written statement. 

Call this matter on 16.06.2008 

aaiting written statement from the 
Respondents. ' 

(Khushiram) 
Member(A) 

I  c, c' CA-f 

16.06.2008 	For the reasons recoktied separately, 
the O.A. stands disposed of. 

(Kliushiram) 	(M.R.Mohanty)1 
Member(A) 	• 	Vice,chainnan 

liii 	. 

c. 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A. 290 of 2007 

Date of order: the 160'  June, 2008 

Smt.N. Ibemubi Devi 

By Advocate: Mr. B.C. Pathak 

Versus 

The Union of India & others 
By Advocate* Mr. G.Baishya,Senior C.G.S.0 

Applicant 

Respondents 

CORAM: The Hon'ble Shri Manoranjan Mohanty, Vice-Chairman 
The Hon'ble Shri Khushiram, Member [A] 

Whether reporters of local newspapers 
may be allowed to see the judgment or not? }e1No. 

Whether to be referred to the Reporters 
or not? 

Whether to be forwarded for including in 
the Digest being compiled at Jodhpur Bench 
and other Benches? 

Whether their Lordships wish to see the 
fair copy of the judgment? 	 estNo 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A. No. 290 of 2007 

Guwahati, this the 16th  day of June, 2008 

Hon'ble Shri Manoranjan Mohanty, Vice-Chairman 
Hon'ble Shn Khushiram, Member [Administrative] 

Smt. N. Ibemubi Devi, 
W/o [Late] Shri R.K. Sanahal Singh, 
Resident of Sagolband Ingudum Leirak, 
P0 & PS: Imphal West, Imphal-795 001. 
Employed as: 
Sub Post Mater [under suspension], 
Lamlong Bazar Sub Post Office, 
Manipur State 

By Mvocate Mr. B.C. Pathak 	
Applicant 

Versus 
1 .Union of India, represented by the Secretary, 

Ministry of Communióations, 
New Delhi-i 10001 

2.The Postmaster General, 
North East Region, 
Shillong-793 001 

3 .The Director of Postal Services, 
Manipur, Imphal-795 001 

4.Shri A.Kesava Rao, 
Deputy Supdt of Post Offices, 
O/o the Director of Postal Services, 
Manipur, Imphal-795 001. 

Respondents 

By Advocate Mr. G. Baishya, Senior C.G.S.C. 

ORDER 
[ORAL] 

Manoranjan Mohanty, Vice-Chairman: 

I.  

Heard Mr. B.C. Pathak,, learned Counsel appearing for the Applicant 

and Mr. G. Baishya, learned Senior Standing Counsel appearing for the 

Respondent Department and perused the materials placedco4 
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The Applicant was placed under suspension. Raising grievance of 

non-review of the said order [of suspension] within the stipulated period, 

the Applicant approached this Tribunal with the 	present Original 

Application filed under Section 19 of the Administrative Tribunals Act, 

1985. 

On receipt of notice in this ease, the Respondents have filed a written 

statement. 

It has been pointed out by the Counsel appearing for both parties 

that by an order dated 11.01 .2Q08, the suspension order has been 

revoked/the Applicant has been reinstated. In the said premises, since the 

Applicant has already been reinstated on revocation of the Suspension 

Order, there remains nothing to keep this matter/case pending; which is 

accordingly disposed of 

While parting with this case, liberty is hereby granted to the 

Applicant to represent to the Respondents for redressal of any of remaining 

grievances; which shall certainly receive consideration of the Respondents 

and relief as due and admissible under the Rules, may be granted as 

expeditious1y, as possible. 

[ ushiram] 	 • [Manoranjan Mohanty] 
Member[A] 	 Vice-Chairman 

cm 

I 
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IN THE CENTRAL ADNIINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: AT GUWAHATI 

O .A. No. 	/2007 

Smt. N. Ibemubi Dévi 
	

Applicant 

-veus- 

Union of India & others 
	

Respondents 

Synopsis of the Case 

Date 	- -. Particulars 

The applicant is a Higher Selection Grade-Il (BCR) 
Postal Assistant [in short HSG-Il (BCR) PA] at Lam long 
Bazar Sub Post Office under the Manipur Postal Division 
with 35 years of unblemished service career. 

June, 	Three investors applied in prescribed form for transfer of 
2006 and 	their 'Kishan Vikas Patras(KVP) from Gariba Tola Post 
July, 2006 	Office, Bihar to the Lam long Bazar Post Office, Manipur. 

The applicant processed the matter and after verifying 
the genuineness of the certificates she finally allowed to 
transfer of the KVPs and encashment of the said KVPs 
in accordance with the Rule 37 of the "Post Office 
Savings Bank Manual Volume-il". It was not in the 
knowledge of the applicant that the KVPs, which were 
transferred to Lam long Bazar Sub Post Office were 
fraudulently issued by the office of purchase', i.e., the 
Gariba Tola Post Office, Bihar. 

22.9.2006 1 The resQondents alleaed that the a licant transferred 
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the KVPs in violation of the circular dated 20.1.05 & 
4.4.05 issued by the Divisional Office, Impahi. In view of 
the aforesaid findings the respondents issued order 
dated 22.9.2006 thereby placed the applicant under 
suspension with immediate effect. The respondent No.4 
failed to circulate the letter dated 20.1.05 and 4.4.05 
properly and in time hence the applicant was not aware 
about the new Rules of transfer of the saving 
certificates. 

17.1. 2007 Applicant submitted representation to the respondents 
stating that she is not at all a defaulter in this matter and 
prayed for revocation of the impugned suspension order 
but the respondents did not pay any heed to the matter. 

12.2.2007, 
13.8.2007 
and 
13.9.2007 

The respondents did not comply with the Rule 10(6), 
10(7) of CCS(CC&A) Rules, 1965. The applicant again 
submitted representation dated 12.2.2007, 13.8.2007 
and 13.9.2007 thereby praying for immediate revocation 
of the order dated 22.9.2006 and for re-instatement in 
service as per provisions of the Rule 10(6) and 10(7) as 
amended. These provisions of amended Rules are 
mandatory. Therefore a suspension order not reviewed 
as per new Rules becomes inoperative, hence the 
impugned order of suspension dated 22.9.2006 is liable 
to be set aside and quashed and the period of 
suspension from 22.9.2006 onwards is also liable to be 
treated as deemed to be in service with all consequential 
benefits. Accordingly the applicant be re-instated and 
she should be allowed to join her service. But no action 
has been initiated by the respondents in this regard so 
far. Being aggrieved by the inaction on the part of the 
respondents the applicant prefers this Application before 
this Hon'ble Tribunal for the grant of above relief and as 
indicated in para 8 of the Application. 

Filed by: 

Advocate 
t2-11,. b9- 
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APPENDIX - A 

[FORM - I] 
ISee Rule 41 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH 

ORIGINAL APPLICATION Nof 2007. 
APPLICATION UNDER SECTION-19 OF THE A.T ACT 1985 

Smt. N. Ibemubi Devi 
• 	 Applicant. 

- Versus - 
Union of India & Others. 

Respondents. 

INDEX 
Si Description of documents relied upon ANNEXURE Page 
No number 

SYNOPSIS 
1 Application  01-15 
2 Copy of suspension Memo No. F-4/Lamlong ANNEXURE-AJ1 16 

Bazar S.0/2006 Dated 22m1  Sept 2006  
3 Extract of Rule-37 of Post Office Savings Bank ANNEXURE-Al2 

Manual Volume-Il 
4 Copy 	of 	applicant's 	representation 	dated ANNEXURE-A13 

17-01-2007 20 2 
5 Copy 	of 	applicant's 	representation 	dated ANNEXURE-A14 2.15 

12-02-2007 
6 Copy 	of 	applicant's 	representation 	dated ANNEXURE-A/5 2J 	2r 13-08-2007 
7 Copy 	of 	applicant's 	representation 	dated ANNEXURE-A16 

13-09-2007 	 ç. qs I &gj oT 

Date: 	 N 
Signature of the applicant 

P lace: 	• 

For use in Tribunal's office 

Date of filing 
Or 
Date of Receipt by post 

Registration No. 

Signature 
For Registrar 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

ORIGINAL APPLICATION No: of 2007. 

Smt N. Ibemubi Devi, Aged 57-years 

W/o (Late) Shri"R.K.Sanahal Singh, 

Resident of: Sagolband Ingudum Leirak, 
• 

	

	 P0 & PS :Imphal West, Imphal - 795 001. 
Employed as: 

Sub Post Master, [Under suspension] 

• Lamlong Bazar Sub Post Office, 

Manipur.  State. 

Applicant. 

-Versus- 

1. 	Union of Ii 	 IL. 
pchj 	 - tI0c 

-J 

2.. 	The Post Master General, 
North East Region, 
Shillong-793 001. 

The Director of Postal Services, 
Manipur, Imphal - 795 001. 

Shri. A. Kesava Rao, 
Deputy Supdt of Post Offices, 
0/0 the Director Postal Services, 
Manipur, Imphal - 795 001. 

Respondents. 

IN THE MATTER OF: 

Unjustified and arbitrary 'suspension' of the 
applicant by the Respondent No.3 viz The Director 
of Postal Services, Manipur, Imphal; 

-AND- 
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IN THE MATTER OF: 

Irregular, illegal & arbitrary continuation of the 
suspension of the applicant, in violation of Rule-
10(7) of Central - Civil Services (Classification, 
Control & Appeal) Rules 1965 and Deptt. of Personnei 

& Training OM No. 11012/4/2003-Estt.(A) dated 7.01.2004. 

PARTICULARS OF THE ORDER AGAINST WHICE THE 
APPLICATION IS MADE: .. 

The present application is made against the order of 

suspension issued by the Respondent No.3 namely The 

Director Postal Services, Manipur, Imphal vide Memo No.F-

4/Lamlong Bazar S.0/2006 Dated: 22nd Sept 2006. 

- A copy of the Suspension Memo No: F-4/Lamlong 
Bazar S.0/2006 dated 22nd Sept 2006 is attached as 
ANNEXURE.A/ 1. 

JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject iatter of the present 

application is within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION: 

The applicant further declares that the application is within the 

limitation period prescribed in Section-21 of the Administrative 
Tribunals Act, 1985. 

FACTS OF THE CASE: 

4.1. That, the applicant is a Higher Selection Grade-Il (3CR) 

Postal Assistant [in short called as 'HSG-II (BCR) P.A'] 

in the Department of Posts in Manipur Postal Division; 

and the applicant was working as Sub Post Master in 

Lamlong Bazar Sub Post Office until she was arbitrarily 

placed under suspension by the Respondent No.3 viz. 

The Director Postal Services, Manipur, Imphal vide 

Memo No. F-4/Lamlong Bazar S.0/2006 dated 22nd 

Sept 2006. 
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4.2. That, the applicant, during her entire service career, 

spreading over 35-Years, has never come to the adverse 

notice of any authority/ superior officer; and the 

applicant was discharging her duties with utmost 

devotion with strict compliance to the depa±tmental 

rules and govt instructions. 

4.3. That, while the applicant was working as Sub Post 

Master in Lamlong Bazar Sub Post Office in Manipur 

State in the year 2006, 3(Three) investors who have 

purchased 'Kishan Vikas Patras [in short called as 

'KVPs']' from 'Gariba Tola Post Office' in 'Bihar State' 

came to Lamlong Bazar Sub Post Office in June-2006 & 

4  July-2006 and submitted the applications for the 

transfer of the 'Kishan Vikas Patras' from 'Gariba Tola 

Post Office' to 'Lamlong Bazar Post Office'. On receipt of 

their applications for transfer of Kishan Vikas Patras in 

the prescribed form [i.e. N.C-32], the applicant 

processed the case in accordance with 'Rule-37 of Post 

Office Savings Bank Manual Volume-Il' and ultimately 

allowed the encashment of the 'Kishan Vikas Patras' at 

Lamlong Bazar Sub Post Office after due verification by 

the 'office of purchase'. But, to the ill-fate and ill-luck 

of the appliôant, it has now been alleged by the 

authorities concerned that the 'Kishan Vikas Patra-

certificates', which were transferred from 'Gariba-Tola 

Post Office in Bihar State' to 'Lamlong Bazar Sub Post 

Office' were found to be fraudulently issued by the 

'office of purchase'. In fact, the applicant, did not at all 

know that the Kishan Vikas Patra-certificates which 

were transferred from 'Gariba Tola Post Office in Bihar 

State' to 'Lamlong Bazar Post Office in Manipur State' 

were the fraudulently issued certificates. Therefore, the 
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applicant simply followed the procedure laid down in 

Rule-37 of Post Office Savings Bank Manual Volume-TI 

and allowed their encashment after maturity under the 

identification of the persons who are well known to the 

applicant. - 

4.4. That as per the above Respondents, the 'Kishan Vikas 

Patra-certificates' were alkwed to be transferred from 

'Gariba Tola Post Office in Bihar State' to 'Lamlong 

Bazar Post Office in Manipur State' in violation of the 

revised procedure circulated vide Divisional Office, 

Imphal letter No.SB/ KVP/ Rlg/ Corr dated 20.1.05 & 

• 4.4.05. But, in fact, neither any circular vide Divisional 

Office, Imphal letter No.SB/KVP/Rlg/Corr dated 

20.1.05 & 4.4.05 and containing the revised procedure 

for transfer of savings certificates [i.e. NSCs, KVPs etc] 

from- one post office to another post office was received 

at Lamlong Bazar Post Office, nor any other instruction 

related to the revised procedure for transfer of savings 

certificates from one post office to another post office 

was ever received during • the incumbency of the 

applicant as Sub Post Master in Lamlong Bazar S.O. 

Therefore, the applicant had no opportunity to know 

about the revised procedure introduced by the 

Department regarding the transfer of savings 

certificates from one post office to another post office 

through Divisional Office. In fact, the Respondent No.4, 

who was the in-charge of Manipur Postal Division 

during the absence of a regular Director Postal Services 

in Manipur Postal Division failed to circulate the revised 

procedure for the transfer of savings certificates from 

one post office to another post office; and also the 

Respondent No.4 utterly failed to check whether the 

revised procedure for transfer of savings certificates 



i;f - 	iZcT 
Cetal 	 Tribun1 

i9OV'' 

' 

from one post office to another post office was being 

followed in Imphal Head Post Office at the time of his 

annual inspection of Imphal Head Post Office in 

December-2005 and also at the time of his half-yearly 

inspection of Imphal Head Post Office in June-2006. 

Had the Respondent No.4 checked at Imphal Head Post 

Office in December-2005 as to whether the revised 

procedure for the transfer of savings certificates was 

being followed at Imphal Head Post Office, then the fact 

would have come to his notice that the Divisional Office, 

Imphal letter No. SB/ KVP/ Rlg/ Corr dated 20.1.05 & 

4.4.05 were not at all circulated to Imphal Head Post 

Office and other Sub Post Offices in Manipur Postal 

Division, and the entire fraud related to the transfer of 

fraudulently issued Kishan Vikas Patras to the Post 

Offices in Manipur State and their encashment at the 

post offices in Manipur State could have been averted. 

But, the utter failure in the part of the Respondent No.4 

to check the relevant records at Imphal Head Post Office 

at the time of annual inspection of Imphal Head Post 

Office in December 2005 ultimately resulted in the huge 

fraud of 'transfer and subsequent encashment of 

fraudulently issued Kishan Vikas Patra-certificates', in 

some Post Offices in Manipur Postal Division including 

Lamlong Bazar Post Office. The Respondent No.4, 

therefore, to cover-up his own faults and mistakes 

started to fix responsibility on the innocent staff, who 

simply followed the procedure laid down in Rule-37 of 

Post Office Savings Bank Manual Volume-IT for the 

transfer of kishan vikas patras due to the fact that the 

revised procedure was not circulated to them. The 

present applicant has also been made a scape-goat in a 

similar manner by the Respondent No.4; and for this 
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reason, the Respondent No.4 has been made a 'by name 

party/respondent'. in the present O.A. 

- Extract of Rule-37 of Post Office Savings Bank Manual 
Volume-Il has been attached as ANNEXURE-A/2. 

4.5. That, after the applicant was placed under suspension, 

the applicant tried to convince the authorities 

concerned to show that she is neither directly nor 

indirectly involved in any fraud through her 

• representation dated 17-01-2007 addressed to the 

Respondent No.4 and her representation dated 12-02-

2007 addressed to the Respondent No.3.. But, the 

authorities concerned did not consider the applicant's 

representation in proper perspective. Even the 

Respondent No.2, to whom a copy of the representation 

dated 12-02-2007 was endorsed, did not look into the 

genuine prayer of the present applicant till date. 

- Copy of applicant's .representation dated 17-01-2007 is 
attached as ANNEXURE-A/3. 

-AND- 
- Copy of applicant's representation dated 12-02-2007 is 

attached as ANNEXURE-A/4. 

4.6. That, in accordance with Rule-10(7) of CCS(CC&A) 

Rules, 1965 the order of suspension issued under Rule-

10(1) & Rule-10(2) of the said rule would automatically 

become invalid after the expiry of ninety days, unless 

the suspension of the Govt servant is extended for a 

further period of ninety days before the expiry of initial 

ninety days on the recommendation of a duly 

constituted review committee in accordance with Deptt. 

of Personnel & Training OM No. 1 1012/4/2003-Estt.(A) 
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dated 7.0 1.2004. But, in the case of the present 

applicant, in spite of the fact that the suspension is 

continued for more than 1 (One) year, no review 

committee meeting was ever held; and also no order for 

her re-instatement has been issued so far after the 

expiry of initial ninety days under Rule-10(7) of 

CCS(CCA)Rules, 1965. This is the proof that the 

Respondents are making a scape-goat out of the 

humble applicant to cover up the omissions and 

commissions in the part of the above Respondent No.4. 

4.7. That, the applicant submitted a representation dated 

13-08-2007 to the Respondent No.3 for the immediate. 

revocation of her suspension under the provisions of 

Rule-10(7) of CCS(CCA)Rules, 1965; and also that the 

applicant further prayed for the immediate revocation of 

her suspension in her representation dated 13-09-

2007. But, no action for her re-instatement has been 

initiated by any of the above Respondents till-date. 

- Copy of applicant's representation dated 13-08-2007 is 
attached as ANNEXURE-A/5. 

-AND- 
- Copy of applicant's representation dated 13-09-2007 is 

attached as ANNEXURE-A/6. t&  c.Lz 	kL- j. 

4.8. That the applicant, under the above circumstances has 

filed the present application before the Hon"ble Tribunal 

for redressal and justice. 

S. GROUNDS FOR RELIEF(S) WITH LEGAL PROVISIONS: 

5.1. 	That, 	under the provision 	of 	Rule-10(7) of 
CCS(CCA)Rules, 1965 [here-in-after called 'Rules'], an 
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order of suspension made or deemed to have been 

made under sub-rules (1)' or (2) of Rule-lO of 

CCS(CC&A) Rules, shall not be valid after a period of 

ninety days unless it is extended after review, for a 

further period before the expiry of ninety days. In this 

instant case, no review was undertaken by a 

competent review committee constituted under, the 

provisions of Deptt. of Personnel & Training OM No. 

11012/4/ 2003-Estt.(A) dated 7.01.2004. Therefore, 

the continuation of suspension of the applicant is 

illegal. 

	

5.2. 	That, the disciplinary authority viz, the Director Postal 

Services, Manipur,. Imphal [Respondent No.3] has 

issued the suspension, order to the, applicant without 

applying his mind as becaue the relevant facts such 

as non-circulation of revised rulings by Divisional 

Office and the serious omissions and commissions in 

the part of the Respondent No.4 as regards his non-

checking of relevant documents at 'Imphal Head Post 

Office during the annual inspection of Imphal Head 

Post Office in December 2005 '• were not at all 

considered by the disciplinary authority, while issuing 

the suspension order to the present applicant. 

Therefore, the order of suspension is arbitrary and ab-

initio void. 

	

5.3. 	That, under the, provisions of Deptt. of Personnel & 

Training OM No. 11012/4/2003-Estt.(A) dated 

7.01.2004 read-with Rule-10(7) of CCS(CC&A) Rules 

1965, the suspension of a Govt servant can be 

extended after the expiry of initial ninety days only if a 

review committee consisting of the disciplinary 

authority, appellate authority and an officer not below 
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the rank of disciplinary authority reviews the 

suspension and recommends for the extension of the 

suspension for another ninety days before the expiry 

of the initial ninety days. In this instant case, neither 

any review committee meeting was held, nor was any 

reference even made for holding a review committee 

meeting. The continuation of suspension of the 

applicant is therefore -totally against the statutOry 

provision of Rule-10(7) of CCS (CC&A) Rules 1965. 

	

5.4. 	That, the order of suspension dated 22nd Sept 2006 

automatically became invalid under the provision of 

Rule-10(7) of CCS(CC&A) Rules 1965 due to the fact 

that the same was not extended beyond ninety days 

on the recommendation of a competent review 

committee. Hence, the applicant is deemed to have 

been re-instated into service with effect from 22nd 

December 2006, without any order and the applicant 

is entitled to all consequential benefits with effect 

from 22nd  December 2006. 

	

5.5. 	That, the main cause for the fraudulent encashment 

of fraudulently issued Kishan Vikas Patra certificates 

in the Post Offices of Manipur, including Lamlong 

Bazar Post Office, is omission in the part of Divisional 

Office, Imphal to circulate of the relevant revised 

rulings and other orders to the Post Offices in 

Manipur; and also the omission in the part of the 

above Respondent No.4 to check the records related to 

the transfer of savings certificates from one post office 

to other post office at Imphal Head Post Office at the 

time of his annual inspection of Imphal Head Post 

Office in December 2005. There was no omission or 

commission in the part of the present applicant in the 
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entire fraud case; and as such there is no prima-facie 

case 'to place the applicant under suspension for' any 
reason. 

	

5.6. 	That, Shri A. Kesava Rao, Deputy Supdt of Post 

Offices, 0/a the Director Postal Services, Manipur, 

Imphal has intentionally failed to initiate any action to 

revoke the suspension of the applicant after the expiry 

of ninety days on 22nd December 2006; and also that 

the said Shri A. Kesava Rao, intentionally misguided 

Respondent No.3 to continue the suspension of the 

applicant beyond ninety days in violation of Rule-i 0(7) 

of CCS(CC&A) Rules, 1965. 'Therefore, appropriate 

action is required to be recommended agafrist Shri A. 

Kesava Rao, Deputy Supdt of Post Offices, 0/0 the 

Director Postal Services, Manipur, Imphal for his 

intentional commissions and omissions in the case. 

	

5.7. 	That, in accordance with Cabinet Sectt. (Department 

of Personnel) OM No. 39/33/72-Estt. (A) dated the 

16th December, 1972 read-with Cabinet •Sectt. 

(Department of Personnel) Memo. No. 39/39/70-

Ests.(A) dated the 4th  February, 1971, charge-sheet 

should be served upon the Government servant within 

three months of the date of suspension, and in cases 

in which it may not be possible to do so, the 

disciplinary authority should report the matter to the 

next higher authority explaining the reasons for the 

delay. But, in this instant case, the charge sheet was 

issued only on 23rd  Aug 2007; and in spite of the fact 

that the applicant had already submitted her 

representation against the said charge sheet 

memorandum vide her representation dated 13-09-

2007, no decision has been taken by the disciplinary 
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authority for more than 1(One) month either to 

proceed with the departmental enquiry or to drop the 

charges. In other words, it may be stated that no 

order for the appointment of 1.0 & P.O in the proposed 

departmental enquiry against the present applicant 

has been issued by the disciplinary authority even 

after the lapse of 45(Forty five) days from the date of 

submission of representation dated 13-09-2007 by the 

applicant. This clearly shows that the disciplinary. 
V 

authority is employing dilatory tactics only to harass 

the humble applicant. The continued suspension of 

the applicant• is therefore illegal, motivated and totally 
• 	

. 	 V 	unjustified. 
AWA 

N 	 5.8. 	That, the Respondent No.2 viz The Post Master 

General, N.E-Circle, Shillbng, in spite of the fact that 

she is one of the members of the review committee, 

has not conducted any review committee meeting to 

review the justification of 'applicant's suspension' in 

violation of the Deptt. of Personnel & Training OM No. 

11012/4/2003-Estt.(A) dated 7.01.2004; and allowed 

the Respondent No.3 to continue the suspension of 

the applicant in violation of Rule- 10(7) of CCS (CC&A) 

Rules, 1965. Therefore, the suspension of the 

applicant is required to be revoked immediately with 

all consequential benefits to promote the cause of 

justice. 

6. DETAILS OF THE REMEDIES EXHAUSTED: 

The representation dated 13 / 08/2007 [ANNEXURE-A/ 5] 

submitted by the applicant is lying as unattended with the 

Respondent No.3 for more than 2(Two) months without any 

response. Since the statutory appellate authority,V  viz the Post 
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Master General, N.E-Circle, Shillong [i.e. Respondent No.21, 

has failed to review the suspension of the applicant in 

accordance with Deptt. of Personnel & Training OM No. 

11012/4/2003-Estt.(A) dated 7.01.2004, the applicant has no 

statutory remedy to exhaust in this case. 

- Copy of applicant's representation dated 13-08-2007 has 
already been attached as ANNEXUR.E-A/5. 

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY 
OTHER COURT: 

The applicant further declares that she had not previously filed any 

application, writ petition or suit regarding the matter in respect of 

which this application has been made, before any court or any other 

authority or any other Bench of the Tribunal nor any such 

application, writ petition or suit is pending before any of them. 

RELIEF(S) SOUGHT: 

In view of the facts mentioned in Para-6 above,, the applicant prays 

that the Hon'ble Tribunal be pleased to: 

(1) 	Issue suitable order declaring that the suspension 

order dated 22nd  Sept 2006 as 'arbitrary' and 'illegal'; 

(ii) Issue suitable order directing the Respondents to allow 

the applicant to join duty immediately by revoking the 

suspension with immediate effect; 
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Issue such suitable order directing the Respondents to 

treat the entire period of suspension as duty with all 

consequential benefits; 

Issue such suitable order directing the Respondents 

No.1 to 3 to fix responsibility on the Respondent No.4 

for his omissions and cmmissions which resulted in 

the occurrence of fraud, instead of harassing the 

innocent sub-ordinate staff such as the present humble 

applicant; 

Award the cost of this application to the applicant; and 

Pass any other order(s)/direction(s) as the Hon'ble 

Tribunal may deem fit and proper, under the 

circumstances of the case, to render justice to the 

applicant. 

INTEIM ORDER, IF ANY PRAYED FOR: 

The applicant declares that the applicant has no interim prayer at 

this stage. 

IN THE EVENT OF APPLICATION BEING SENT BY 
REGISTERED POST: 

The applicant declares that the application is fiied through her 

advocate. 

PARTICULARS OF BANK DRAFT / POSTAL ORDER FILED 

r 

IN RESPECT OF THE APPLICATION FEE: 

Indian Postal Order Number 	:F 	 (,F 	2i 64 	9c,3(O 

Office of Issue 	 . 

Date of Issue 

Office of Payment 
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12. LIST OF ENCLOSURES: 

Application accompanied by Index in Appendix-A 

ANNEXURE-Af 1 to ANNEXURE-A/E 
Indian Postal Order for Rs. 50/ - for application, fee. 

14 
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VERIFICATION 

I, Smt. N. Ibemubi Devi, Wife of (Late) Shri R.K.Sanahal 

Singh, aged about 57 years, presently employed as Sub Post 

Master [Under Suspension], Lamlong Bazar Sub Post Office, 

Manipur State do hereby verIfy that the contents of 

Paragraphs-i to 7 & 9 to 12 ab.pve are true to my personal 

knowledge and belief while the contents of Paragraph-8 above 

are the prayers before the .Hon'ble Tribunal; and that I have 

not suppressed any material facts. 

N 	9?Ld 

Date: 	 Signature of the applicant. 
C- 

Place: 	V...rZ 	4" 

Filed by: - 

r. A) 
Advocate 

To 

The Registrar, 
Central Administrative Tribunal, 
Guwahati Bench, 
Rajgarh Road, Guwahati -781 005. 

S 
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/ 	 ANNEXURE: 
DEPARTMEN1 INTO POSTS:INDIA 

()l'FlCE OF llll Dl Ri:( 'l( )R P( )Sl/\l .SLRV l('i :s 
MANIPIJR:lMl>l-IAI ,-79500 I 

Memo No-F-4/ Lamlong Bzai' S()/2006 Dated at nht)hal the 22'"' Sept'2006 

ORDER 

Whereas a disciplinary proceeding agai1st Smt. N. Ihemubi Dcvi . SPM I .amlon.g 
l3azar is contemplated (Fraudulent payment of ,  l.S at I amfong Bazar SO). 

Now. therefore the Director Postal Services . Manipur Division. Iniphal in 
exercise of the powers conferred by Sub Rule (I ) of Rule 10 of the Central Civil 
Services(Classffication , Control and Appeals) Rules 1965. hereby places the said Smt N. 
Ihemubi Devi under susension with immediate effect. 

It is further ordered that during the period that this oider shall remain in force. the 
Headquarters of Smt N. Ibemubi Dcvi, SPM. Lamlong Bazar SO should he lmphal and 
the said Smt. N. Ibemuhi Dcvi shall not leave the l-leadquarters without obtaining the 
previous permission of the undersigned. 	 . 

jt'cS'uiostal Services 
ani Plir_Il mphal-79500 I 

A copy of tl.s_meftto is issued to: 

jiN. Ihemubi Dcvi. SPM Lamlong Bazar . Orders regarding subsistence 
allowance admissible to her during the period of' he, suspension will be issued 

separately. 
The Postmaster(AccOunts) Imphal FR) . lmphal-79500 I 

The stall' branch 0/0 DPS Manipur I mphal 
Smt. G. Mcmi Devi PA t..amlong l3azar SO for information. She should work as 
SPM Lamlorig Bazar in addition to her own duties until further order 
The SDIPO Ukhrul Sub Di vision. Ukhrul for information and necessary action. 
The (TPMG. N F Circle. Shillong - 793001 for favour ol information. 

Spate 

Direct111)1(stal Services 
nphal-795OO I 

Certified to be t: Je Copy. 

—\ 

Advocate 
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	 ANNEXURE: 

TRANSFER -OF-' CERTtFLCATES' FROM ONE POST OFFI(E TO ANOTEER 

37. (1) W en an; apjlicatio'n fOr transfer  of a certificate in the prescribed Form (NC-32) is received 
in the f office. of registration either direct or through thl office to which transfer' is desired,, the 
Postmaster of the, office, of registration must satisfy himself that the certificate sought to be transferred 
aetually-'..stands, in .The applicant's name and'.thât the.'partici.ilars ofThe. certificate a.eW as serisi 
Nt'irnbr- :ançl The 4ate.4f the .original. application for purchase; of the certificate have . been correctly 
.ehtered in the apphcati,on fot transfer If the applicant is illiterate his thumb impression attested ,by 
the signatur,,e of a witness known to the Post Office must appear on the application The signature 
or signatures in case of joint ho1der. on the appication for transfer should be compared with that on 
recotd If the ,signature agrees the ntunaf ion of transfer on the reyer,af the anojication for fransfe' 
wiU':e ci tk and .ctt it d:with.the. date' stantiiand forwarded 1iv reistered'nost  to  theoffice:  to 

isoughttobeañrred.Ifthe transfer is tobe náde 'to: B.O. thaplkatio,J' 
ficK Th& sJature .4oes not  :aUy,  it slId b got,attestçd as 

baafic4e.  

NOTE —In the case of Savings Certificate bearing yearly/half yearly interest, amount of uiterect and 
the periOd for whidli if has been paid, 'if any. shall be recorded on the application' in form NC-32 
uxder thd initials of the Postmaster: of the transferring post' office; In case no interest is paid, this 
fact should also be dearly. stated. ' :.....' . . . 

The certificate will be returned to the htlder who shoulçl be directed 	present it at the 
post office to whith it is transferred for necessary endorsement thereon. It should be noted that ii, 
no drcumstances the certificateis to be retained in the post office where transfer application ispresentëd.. 

The remark' "Transferred to ............ (name of office). Post Office on .................... (date)" 
will be written in the column for remarks in the application for purchase againct the entry of the certificate 

When afl application for transfer of a certlfliate from one post office to another is presented 
a'the office to which the certificate is sought to be transferred, the Postmaster of the receivi'ig office 
will' scrutinise the application- with reference to the original: certificate. After . satisfying himself that 
the. application. has be'én filled, in. properly and correctly,. .he will return the certificate to.. the bolder 
and forward the transfer application with a covenng letter to the' office of Registration In the covering... 
letter' it will be specifically stated that the particulars of the certificate as, entered;on the transfer. 
application have been checked and found correct 

The office. to, which the certificate has been transferred will number,, the application 'for 
traféii 'a eparã(e. Wrie niain.inéd oE 'the" putbse"ünthediátetj, 	.reei;t:The applicati'OO for 
tran' will"be' ,trèatedin' tht new officein every respect like an application for purchase: 'An' intimation 
shallbe sent.to the hoider on the -addressgiven in the applicaticn for transfer (Form NC-32) informing 

Certified to be true Copy 

Advocate 
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him of the transfer and re4stinghim to presnt the ettificate.atthe'pt office$r proper'hdörsement 
of transfer :etc.  thereon'When.the - certificate. ;is .presented• a •rrnark Tiansferred:-..tthe.'Boks 
of ........ ........ office and registered under No ......... .;..." will be recorded on..thece-rtifiateünder-the 
dated signature of the POstmaster and the' certificate stamped with the date stamp of the office.. 

(6) Transfer of a certificàte in répec: of which nomination exists —Wheii a holder deirs:-to 
transfer his certificate fromone post office toaiiother; he -  shOuld mentiOn in ihe application form 
whether. a nomination• has already been mad.; The: Postmaster while sending the :application to the 
new office will also setid an extract from the register, of ii.omination keeping a note- ..f the fact of 
transfer, on the onginal application for nomination and the register of nominations In the receiving 
Post Office thd. sai'é procdure will be follOwed: as in Sub-Rule (3) àf rule 35(3) in registering the 
nomination and noting the revised registration number in the application tor •tra'nsfr and th certificte. 
when presented by the holder as per Sub-Rule (4). The exiract from the register of nominations will 
take the place of the application for nomination. . . 

(7). lii case an application for purchase. of 'certificate in respect of which transfer has been applied 
for is found to be missing for any reason, afresh n.te-dated application forpurchase will he obtained. 
Before allowing tl'e transfer the Postmaster will ascertain from the Postal Accounts Office whether 
the particulars of the certificate are correct, whether the certificate is attached by a Court of Law: 
and whether it remains undischarged. The identity of the holder and the genuineness of the application 
for transfer should, also he established by independent enquiry. . 

If the -certifica'c was issued before 1-7-1962 a persoiaI Indemnity •Bond containing-a recital to 
the effect that the bond is being  executed at the request and cost of Government . along with The 
declaration that the certificate has not beenattached by a Court of Law will also be o.btained.from the holder. 

NOTE —Transfetof a certificate after it Oeases to earn interest from one office to another shall not 
be allowed. 

(8): When..after release of the certificate from the pledge, the holder presents an application for 
transfer of the certificate in the prescnbed form (NC 32) at the office of registration either direct or 
rhr ugh another office to which jhe transfer is 'desired, the Postmaster óf the office of registration 
must satisfy himself that  the certifcàte sought to be transferred actually stands in the applicant's name 
and the particulars of the certificate as well as the serial, number and date of the original apjilication 
for, purchase of the certificate have been correctly entered . in the application for transfer. the 'letter 
of authority releasing the certificate by the pledge Shall also 'be obtaihed from the holder to see that 
the particulars of the certificate have been correctly mentioned therein The letter of authority should 
be pasted to the application for purchase. The office of registration will make the following endorsement, 
on the certificate "Retransferred to (Name of the Holder). -Other formali,tis for transfer of certificate 
from one post office to another as laid down in : Rule 37 (1) ahove.should he-observed. 

When a certificate released from pledge and presented. for transfer at an office other than the 
one where it is registered the postmaster of the transferee office will scrutinise the particulars written 

- on the application for transfer (NC-32) and those written in the letter of authority releasing the 
- certificate by the pledgee with the original certificate. After satisfying that the application for transfer 

has been properly and correctly filled in,' the Postmaster of the transferee office will return the original 
certificate and the letter of authority .to the holder for presentation 'after about a week. 

The application for transfer will be sent to the office of registration with a covering letter 
specifying therein that the particulars of the certificate as entered in the application for transfer have 

	

been checked and fourcd correct.. The particulars of the authority releasing the certificate from pledge 	- 
will also be intimated,. The office of registration will take necessary action as in Sub-Rule ( -1) above. 

On receipt back of the application of transfer from the office of'registration. the holder will be 
requested -to present,-the- original certificate and'the letter. of authority-Ireleasing. the certificate issued•'. -. 
..by ..the..,pledge,. he.,4ransferee.  office will', then, make the' followirg.-.-óndorsement on the certificate., 

Retransfed : .to ......... 	 the holder)". The letter ..of authority will be -pasted to the 
application for transer (NC-32) The endorsement regarding the transfer of the certificate from one 

jst 'offi 	&1'áiiih' ' required-in Sub Rül'(5) - above will 'be madé The transferee office' Should 
reruind'telegraphicnllvt.he office of 'registration if-no'rply is received' within a week: 
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The transferee office will send an intimation, of the transfer to the. Postmaster of the office of 
registration who.will make a' rematk "Transferred ............................. (name of the post office) 
on... ...... ..........."in the column for remarks in the appUcation for purchase against the entry of the 
certficáte. The particulars . of the letter of'.authorit' releasing the pledge, should also be noted in the 
remark column Of the applicatiOn for purchase.. .. . 
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Sirbiect:- I rruilulerrt discliiir.e 'I K VI ' 	at I .aiiihai 	ti,'ii 	( }. 
Snit. N. Ibemirhi Dcvi. SPlvI. I .rniinnu fti/ar. (). 

feIcrence :(1) Your Ictivi Nu.l- I 120 	07 Iatcd l) 

1II 

At the outset. I became stunned as well as shocked to lird that I have been 
asked to credit the amoLint of Rs. 29.54.800/- on the context of the fact that KVI's 
numbering 149 and amounting Rs. 29,54,800/- which were discharged at 
Lamlong Bazar Sub-Post 0111cc during my incumbency were neither issued at 
Garibatola Post Office nor translèrrcd to Lamlnng Bazar Sub-Post Office. The 
above action is not only unjustified but also of suppressive as well as oppressive 
character. Perhaps you will agree that the determination of responsibility on any 
Govt. official or on any individLial must be based on the basis of specific violation 
of rules and non-observation oldepartmental rules prevailin. 

hi the instant case, during preliminary inquiry conducted by Shri I... Tiken 
Singh SI)! of Post Offices as well as a officer from Circle )ffice. Shillong. I had 
already pinpointed!y focused that I had thoroughly followed Rule 37 of Post 
Office Savjng Bank Manual - ii right from the time of acc ptance ofapplicafons 
from the investors till the time of discharge at Lamlong Bazir Sub-Post Office. 

I have also elaborately and cearly mentioned in ny written slatcments 
furnished to the SD! of Post Offices concerned on 22/9 106 as well as to the 
Manager PU of Circle Office. Shillong thai I hoiiotircd the investors' applicaions 
for transfer of KVPs from Garihatola Post Office to Lamlong Bazar after proper 
scrutiny and finding quite in order. It was clearly mentioned that the investors 
arrived at Lani!ong Bazar Sub-Post Office accompanied by Shri Ksh. Biniola 
Dcvi Assistant Post Master of imphal I -lead Post Office and Th. Anupama Dcvi 
MPKVY-SAS agent who introduced the investors as an officer of Lokiak Project. 
I also found that the transfer applications were filled up in the handwriting al Smt. 
Ksh. Bimola Dcvi who also identified the investors b endorsing necessary 
certificates and putting her signature mentioning designaiioit. 

In my statements I had already categorically and 'ividly mentioned that 
the certificates (KVPs) were quite genuine and were heai ing consecutive Serial 
nunihers. These certificates were bearing clear date, stamp5 of the 0111cc of ;ssue 
and signature of Issuing Post Mastcr Of Issuing Office with his designation seal. 
registration number, etc. Only after proper satisfaction of bonafideness of 
applications as well as KVPs. the transfer applications were forwarded in usual 
course to the Issuing Office under Rcgd. Post and the a plication forms were 
received hack bearing the endorsement and remarks of tI ie issuing Offlee with 
designation seal under registered post. 

This had also been poi riled our that on receiPt  ba;k of applications, the 
discharge value was paid to the investors only in the pxcellcc of Shriniriti Ksh. 
Bimola Dcvi. Assistant Post Maser (Accourrts ) aswi I is Smi Th. Aiiirpama 
Dcvi. No suspect of any kind was smeared in the present case dll the payment of 

encashed value and thus nothing more is perilaps requi rid to exhibit my non-
involvement and i nrrocence in he eiitir process of the instr.nt case. 

Certified to 1': "u z  Copy. 

Advocate 
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But despite the above perpetual aspects of the case, intentionally and 
purposefully in order to put me to great hardship, I had been placed under 
suspension without assigning any reason. Even after suspension no subsistence 
allowance was paid to me for months together with a view to making my family 
life more hardened. Besides the above, for no reason and without any justification 
I was dragged for Police action by FIR and ultimately to sa e myself from undue 
torture and harassment by the Police, I had to seek intervention of the Hon ble 
High Court of Gauhati Bench who after proper analyzing of the pros and cons of 
the case and finding my innocence had granted absolute anticipatory bail. Lastly. 
Your Honour will agree that the entire episode of fraudulent encashment of 
certificates had been made due to absolute negligence on the part of the concerned 
official in your own office who had utterly failed to circuhte the instructions of 
the Postal Directorate to route the applications ot' Transfer olCertificates through 
Divisional office. Sir, kindly note the point with eyes of justce that had the above 
Instructions of the Directorate circulated in time by your office, the alleged 
fraudulent encashment of certificates would not have taken place at all. If at all 
the money is to be credited, then the same should be credited by the official of 
your office who had failed to circulate the Directoraic instruction which 
ultimately lead to the occurrence of a}leed fraud. 

Sir, kindly also note with eyes ofjustice that by canceling the irregularities 
in the part of officials of your office and taking the present proposed action of 
recovery of the involved amount and cautioning for initiating deartmental action, 
etc. is purely suppressive and oppressive character which i:; perhaps very bad in 
law and denial to the natural justice of the constitution of India. 

Yours faithfully, 

97 

(N. Ibemubi Devi) 
SPM, Ltmlong Bazar, SO. 

Now on suspension at 
Sagolband Ingudum Leirak 
Imphal 795001 Manipur 
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ANNEXURE 6. 4 
To. 

The Director Postal Services, 
Manipur Division, imphal - 795001 

Subject: - Fraudulent discharge of KVPs at Lamlong Bazar S.O. 

Reference : - Your letter No. F5 1/2006-07 Dt. 07/02/2007 

I!] 

(ii) CPMGShillong (Circle Office) 
Letter N. INV/X/KVP 1/06-07 Dt. 12/10/06 & 15/1 1/06 

Respected Sir, 

At the outset I beg to inform that after disclosure as well as location of fraudulent 

encashment of KVPs 1 have been vigorously making efforts to apprehend the actual 

persons who attended my office at Lamlong Bazar along with the KVPs.and submitted 

applications for their transfer from offices of Bihai. Besides, myself I have also engaged 

my family members and well wishers of my family to apprehend these persons at any cost. 

As soon as I shall be able i6 locate 'their where bbut 1 shalllèav' no stbri.e unt'urned to 

recover the entire amount towards re-equipment of Govt. loss vThichhas taken place in.the 

instant case. I am also fully co-operating with Police Deptt. of Manipur who are 

investigating the case and as soon as the miscreants are traced I am sure I shall be able to 

recover the amount involved in the case. 

2. Sir, as regard fixation of responsibility Ibr the alleged fraudulent dischargenent 

I have already discussed my position in my previous application. I have not allowed 

dischargement of any certificate before verification perhaps in one or two cases these 

certificates were allowed to be discharge before verification report. But immediately after 

discharge their verification reports were received in usual manner under registered post. 

Since, there was nothing wrong with the certificates and the app1.itions were identified 

by a senior official ofthe Department. Hence, I do not find any reason under which I shall 

be made responsible for the above alleged fraudulent discharge. 

Sir, when the certificates were being discharge I personally visited the Iniphal 

Head Post Office as well as Divisional Office and informed about dischargement of 

certificates. But non of them highlighted anything about routing of applications through 

DPS Office. Even after receipt of discharged certilicates when these were received along 

with journals at Iniphal Head Post Office, no objection of any kind reflecting suspicion of 

any kind or any defect about dischargement were informed to me. 

Certified to be true Copy. 
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Hence, I request your honour to kindly consider all the facts with eyes ofjustice so 

that I may not have to suffer further in the case. 

Once more,. I beg to reaffirm my sincere efforts to apprehend the culprits and to 

recover the amount from them as soon as possible. 

Yours faithfully, 

(N. Ibemubi Devi) 
SPM, Lamlong S.O. /Atl,LA9 

Copy to : - 

Smt. P. Gopinath Hon'ble CPMG, 
N.E. Circle, Shillong for her kind information. 

Sir, 

I am a widow and now at the verge of retirement. None of my children are the 

earning member and entire responsibility of my family including education of my children 

are depending on my meager subsistence allowance. 

Hence, she is requested with folded hands to kindly show mercy on this poor 

widow official so that I can manage my family affairs smoothly and provide full stomach 

meal to my children. 

!& J2 m2L 

(N. Ibemubi Devi) 
SPM, Lamlong S.O. 



To 
	 ANNEXLJRE: AI~7-  

The Director Postal Services, 
Manipur, Imphal - 795 001. 

Sub: -Humble request for revocation of suspension - in case of 
Smti. N. Ibemubi Devi, Sub Post Master (Under Suspension), 
Lamlong Bazar S . O. 

Ref: - DPS, Imphal Memo No. F-4/1-amlong Bazar S.0/2006 
Dated. 22-09-2007. 

Most Respected Sir, 

Most respectfully, I submit the following few lines for favour 
of your kind consideration and favourable orders: - 

That Sir, I was placed under suspension vide DPS, Imphal > -( 
Memo No.F-4/Lamlong BazarS..0I2006 Dated: 22-09-2006 without 
intimating any reason and later I came to know that my suspension 

,CY 

	

	 was ordered in connection with..payment of K.V.Ps at Lam• long 
Bazar S.O. In my written statement to Shri L. Tiken Singh,. the 

V'VxKNI, 

 payment of K.V.Ps at Lamlong Bazar S.O under proper 
then SDIPOs, Ukhrul I  had  clearly given the facts related to the 

identification by the persons who are well known to the Postal 
 Department. But, although the suspension was ordered in 

September 2006 and I have been placed under suspension with 
effect from 23-09-2006, no disciplinary action of any kind has been 
initiated against me for more than 10-months from the date of 
suspension. No order for revoking my suspension has also been 

/ssued yet. It is reiterated here that 1 allowed the payment of 
I"Cm 	V.Ps at Lamlong Bazar S.O only after following the relevant 

, 	 rovisions of rule available in POSB Manual Vol-Il and also the 

Ve
ayment was made under proper identffication; In addition, in my 
ntire service, I never came to the adverse notice of the 
epartment for any reason. In fact, I have been discharging my 
uties most sincerely and devotedly. Therefore, I have been made 

scape-goat for the irregularities committed by others; and I have no 
hand in any kind of irregularity. But, I have been placed under 
continued suspension for more than 10-months. 

That Sir, as per Ru.Ie-10(7) of CCS(CCA)Rules, 1965, an 
order of suspension made or deemed to have been made under 

Certied be true Copy. 

-\ 
Advocate 



sub-rule (1) or (2) of Rule-lO of CCS(CCA)Rules 1965 shall not be 
valid after a period of ninety days unless it is extended after 
review, for a further period before expiry of ninety days. In my 
case, the prescribed period of 90-days has already exceeded on 
22-1 2-2006, but the order of suspension dated 22-09-2006 has not 
been revoked till-date. 

That Sir, I would also submit before you most respectfully 
that neither my suspension case was reviewed in accordance with 
relevant govt instructions and rules before the expiry of 90-days 
and also no order for further extension of my suspension beyond 
21-12-2006 was ever issued before the expiry of the prescribed 
90-days period. 	Therefore, continuation of my suspension is 
totally against the prescribed rule, and also the suspension order 
has already become invalid on 22-12-2006. Therefore, I most 
respectfully pray before your goodself that I may kindly be allowed 
to resume my duties without any further delay, in the interest of 
justice. 

That Sir, the order of suspension has caused very severe 
blow on my social Status in addition to serious financial hardship. I 
am unable to manage my family and education of my children with 
the meager subsistence allowance. It is also obvious that my 
suspension is being prolonged without any reasonable cause, in 
violation of the prescribed rules in CCS(CCA)Rules, 1965. 

I would therefore request your kind honour to revoke the 
order of suspension dated 22-09-2006 without any further delay, 
on humanitarian grounds. 

I would like to assure before your kind honour that I will be 
discharging my duties more sincerely and devotedly, and also I will 
be co-operating with all enquiries related to the K.V.P case. 

I therefore most fervently request you kindly to look into my 
case most sympathetically and issue necessary order for the 
revocation of my suspension dated 22-09-2006 to avoid further 
hardship to your humble subordinate. 

Yours faithfully, 
Date : 13/08/2007. 
Place: Imphal 

(N. lbernubi Devi) 
Sub Post Master(U/S), 

Lamlong Bazar S.O. 

ç 'O 
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ANNEXURE: p4/6 

To 

The Director Postal Services, 
Manipur, Imphal - 795 001. 

Sub: - A humble prayer for dropping the disciplinary proceedings initiated against 
me vide DO, Imphal Memo No.F5-1 /2006-07/Disc dated 23 Aug 2007; 

-AND- 

A humble prayer to revoke the suspension in the interest ofjustice. 

Respected Sir, 

Most respectfully, I heg to snbmit that I had been discharging my duties in all 
capacities including the capacity of Sub Post Master, Lamlong Bazar S.O with utmost 
de.votioii and siticelily, but I have been penalized for the mistakes committed by 
others. Now, a disciplinary prnce.e1ing has been initiated under Rule-14 of 
CCS(CCA) Rules, 1965 without assessing the even the preliminary justification as to 
whether a disciplinary proceedings under such facts and circumstances 

2. 	It has been alleged in the Article-I that I failed to follow the revised procedure 
for making verification of 149 (one hundred forts' nine) KVPs worth Rs. 29,54,00/- 
(Rupees Twenty nine lakh fifty four thousand eight hundred) only. But, the charge 
sheet memorandum does not say as to when and ho.v'the cirlar 
No.SB/KVP/Rlg/Corr dated 20-01-2005 and 04-04-2005 were circulated to Lanilong 
Bazar S.O. To the best of my knowledge, it is submitted that the said circular never 
reached Lainiong Bazar S.O, and even when I personally approached the Complaint 
Inspector, DPS-Officc, Impha in thc month of July-200G for thc pruceduit regarding 
verification of certificates issued by other post offices. I was not told about the revised 
procedure. The Deputy Post Master (SB), Imphal HPO disallowed some payments on 
the ground that only the Head Post Office can allow the payment of certificates which 
re rece','ed on tranfcr to any post officc in Manpui' Postal Dviot and nut at aU on 

the ground that the certificates are to be verified through Divisional Head. Therefore, 
by quoting a circular which was never circulated by Divisional Office either in 
January 2005 or in April 2005, a sharp attempt has been made to spoii the career of 
innocent staff while the main culprits who have failed to circulate the circular and 
those who falsely showed the circular as forwarded to Imphal HPO has been protected 
by DPS-Office. A simple examination of hand-to-hand receipt book maintained at 
DPS-Office will prove that the DPS-Office circular No.SR/KVP/Rlg/Corr dated 
20-01-2005 was made as a last entry on 24-01-2005 [S]. 6/6] and the DPS-Office 
circular No.SB/KVP/Rlg/Corr dated 04-04-2005 was made as a last entry on 04-04-
2005 [SI. 9/9] and both entries were made by the same ball-point refill pen. The 
colour of the ink of these entries differ other entries of the da . which clearly proves 
that the concerned staff working in DPS-Office is indulging in irregular and 
fraudulent activities to trap some innocent staff like me to victimize and harass just 
for saving their own skin. The Supdl of Post Offices, Imphal ought to have seized the 
relevant hand-to-hand receipt book imniediaielv on detection of the hiud and kept the 
same in his personal custody. But. instead of doing justice. the irregular last entries 

Certified t 1  be 	Copy. 

h\i( 
Advocat 



10 stated above have been done in the register well with the collaboration of the 
authorities which is very sad. I request for a forensic examination of this register 
by the 'forensic experts' and I am willing to bear the cost of 'forensic 
examination' as because I want to expose the irregularities committed by the 
staff of DPS-Office, which is the main cause for such a serious fraud. Because, I 
have been subjected to undue harassment and humiliation in this case, when I 
have not committed any fraud. I also did not collaborate with the offenders, but 
I simply followed the procedure laid down in the relevant rules of POSB Manual 
Vol-LI. 

In the Article-Il, it has been alleged that I allowed the payment of KVPs 
without consulting the negative list. In respect of this article of charge also, it is not 
given in the charge sheet memorandum as to when and how the negative list was 
circulated. After payment, the original KVPs were forwarded to Imphal HPO along-
with 'KVP paid list'. If negative lists were circulated by DPS-Office at any point of 
time, then at least ImphaF HPO ought to have verified the paid certificates received 
from S.(Ys ihirñediafeIy and óbjected the payments. I never received any such 
objection from Imphal HPO, and all the payments were allowed by the HPO. It was 
objected by the Imphál HPO only at the last that the payment of transferred 
certificates should be allowed with the order of the Dy PM i.e. Head Post Office. 
Therefore, leveling such serious allegation without any supporting materials is not 
only unwarranted but totally wrong in the interest ofjustice. 

In the Article-Ill, it has been alleged that I allowed cash payment of matured 
K vP cases exceeding Rs 20,000/- Here also, it has not been stated anything in the 
charge sheet memorandum as to when and how-the..DP-S-Office letter was circulaled; 
and whether the SPM, Lamlong Bazar S.O was authorized to issue cheques; and 
whether any cheque book was issued to the SPM, Lamlong Bazar S.O for the purpose. 
Further, it is also not stated in the charge sheet memorandum as to why the Post 
Master, Imphal HPO did not disallow the cash payment on the first instance or in any 
subsequent instances. 

In the Article-IV, it has been alleged that I did not mak.e verification of 
genuineness of addresses furnished in the application for traisfer. .his charge is also 
a misconceived one as because Smt. Th. Anupama Devi, Authorised SAS & MPKBY-
Agent specifically and categorically identified the certificate holders to the SPM, and 
only on the basis of identification given by the said Authorised SAS & MPKBY 
Agent who is well known to the Post Office, the transfer of KVPs was allowed at 
Lamlong Bazar S.O. Had any other address been written in the application form also, 
there would not have been any difference as far as the transfer of KVPs were 
concerned. Because, the fraud took place not because the transfer applications were 
bearing wrong or false addresses, but because the relevant rulings and departmental 
instructions were not circulated by Divisional Office. Even the Supdt of Post Offices. 
Emphal who visited Lamlong Bazar S.O in December 2005 for inspection of the office 
did not give any such instruction either at the time of inspection or in his FR. Even he 
did not bother to check whether the relevant rulings related to the transfer of KVPs 
and negative lists etc., which are claimed to have been circulated by the Divisional 
Office were kept in Guard file. Thus, all the lapses in the part of the staff of 
Divisional Office and the 'Inspecting Officers' have just been transferred to the heads 
and shoulders of innocent staff like me. 

7 
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• 	6. 	I therefore most fervently pray that the charge sheet issued vide DO, Imphal 
Memo No.F5-1/2006-07/Disc dated 23 Aug 2007 may kindly be dropped in the 
interest of justice and my suspension may kindly be revoked to end injustice to an 
innocent staff. 

7. 	For the act of kindness, I shall ever be grateful and obliged. 

Yours faithfully, 

imphal, 	 \• 	 L 
13th Sept 2007. 	 •.•• 	•) 

(N. Ibemubi Devi) 
Sub Post Master (U/s). 

Lamlong Bazar S.O. 
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Htl1l': (ill 	0', l)fI!'('H 	I'( 	l'.\l 	•I'.11 'JS: \I;\'Jll 1< IMI'II.\I -795001 

?'lcino No. F5- 1 	 l)t"d, a lioplial thu 3" kog 2007 

I (!IIHf',I nI 

he itlidisiiid PT°!°' to hftd an iiulllirv a),Iii)'l 	_W_L_N ,  I 
St 	l. 	'.!!L!jJ' Ja,.n' 	( ) ifi v iiiUIuisL_pc 51111 LIII(L1' 	ulu- I 1 of the Ccntr.d 

Uivil Services. (( tass'iIiea( I()ri. ('onftol and .\ppeat) liils. I ')(>5 I lie stihstanee of (lie 
imputations (1 iiiiscoiidtief or 1H5huIla'RIlr iii respect (II \\Ilichi  thd iI1quui'' is proposed to 
be held is st out iii the iielosed statement of artieI:; of charge (Aiuic.'urc-1). .'\ 
statement 01 111C liull)utalIolt  Of lniseoiR,iIut or in.sheIivjot,r iii su)ol1 of each c'ii'liIe 01 
charge is enclosed (.'\flncx ine-Ifl. \ tisi ol .  iloc.Inints hv which. and a list ol' witnesses 
by whom, the :ii:.lcs of ch e a ::.ae&l ;ii'e enclosed (.\iiiieuic-1lI 

IV). 

SI 1 L'.N .IJ ,' Inl 1 l),)(\I_thittlioii.SP\;l 	I LW,!,!'!!iLllhi7.j!j:_.'() fl ow  
is ditected In , Innit villiiii I() days of (he receipt of this inmoranduni a 

Written stalcjiteiil of her (ICIUI1GC and also 1(1 stale wtietli_a' Hi' desii'cs to he heard in 
person. 

She is inIinned that an lIlqlIirv will beheld onl 	in I'eslxeI of (hose articles of 
charge as are not admitted, he should. therefli'c, specifically idinil or (ICII .Y each article 
of cliarue. 

Suit, N. lIwnlIihi 	)(thpthpnPf\ 	I'miIwu_I3'ir,r_S( 1 
.sU.spcnsini 	is Rirther iiihn nied that if Alu dues hot :4(11)0111 hir \\rittcIl  statement of' 
dejence OIl (II' hClOi'C the Sped) ied iii oIii-2 above. or (lOdS hot appeai' iii person beloi'e 
the inquii'v atitlioi'iiv or 	lIieiwjse hiiis n I efuses to coinpI' with the provisions UI the 
said rule. the URIIIU ih1 	iudioi ily iii;iv IR;liI the lliqu i l 	iut her cs-pa/ic. 

\1 teuhiun ut 	HII N. lHifluJjI)'jjijItiSI)\ I I'millow. , ftlZau'( ) now 
under SUspension IS iti\ ited to Rule () uS' Pie Central ('lvii 	:'i; (Condu.l) Pules. 
1964, tinder vhicli IIII 	IOVI. Seivini shall hi,ii0 ni atlelilpi Ii 	biiiit; iii 	political or 
outside influence to hear II)OIi nil 	'lIpL'r or niithioi'iiv to Ilirlier Hr itilepest in respect of 
matters pei'laiiii ig to Hr service undei lhC 	If an 	IepI'cseiilaIijii is i'ceei'cd 1)11 her 
behalf hu'oin another person iii l'espcut ul my mallci' dealt with iii these proeeediins it will 
be presumed that Suit. N. lln'mpihi I)uvi. (he(Iu'nSI'Ml,an,Iopiti 	;17J1r S(.) now under 
SUSpCI1SiIHI IS a\ale of ::ueli a lej 	:'.;e 	ion and 0101 it tins heeti:niade at hici instance 
and action will he taI;im :i'i:iiimi her or v!o!nhon ol t'Inie 20 of (lie 	'(.5 (coiidiicl) (<ules, 
1964. 

the l'eceipl oflhn iiieiiiot':indiiin omY hene hi \\i('llh'ed 

	

Dii'ee 	Pos'i y4vcs 
'\laiiipur. liflj)hIt-I950(,) I 

Cop to' 

fl 	 Son. 	. lheiiiuH I .)e' 1. 	Ii: lhieii SI ' I I ai ulon 	13 i.sir S( ) 111W under 
S US j )d ns Iml 

Ilr,>t)it:f:lI 
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\s:l\ I  llt'_l 

Sta('liltlit III Art jutes iii ulitj_Jraiut'i,jgan.sl 	iffi . N. 	I)ulipHhjl)cvi, the tlietiS!M 
J.lul(.1ltg 13 zal' SO,  111)V\ UIt(ICI' S1ist)LllUlL 

.\t icit — I 

ihat the said Smi. N. II)CIIIIII)i Dcvi. while \vorldiffl ;is SI1 Laniiott 	lazai' S.(). 
Lluring the period Iion 2-4-2004 to 23-9-2006 has failed to follow the cviscd 
procedure for tiiaLm verihteatioti ol 149 (one hundred luri' nine) KV['s worth Rs. 
29.54.800.00 (Rupees iweill talhs lilly loin thousand ciohi hundred oni') cci ifleates 
translelTed fi -mil tiha iota () ( (pra 1 1(:) ) io Landollf.,  I3azitr SC) tluroU,1t the 
1)ivisionai Ilead as eii'cuiatcd VRIC I )jvjsjoiiai otlice tile imirk No SH/KVl'lth!jUOiT did 
20.1.05 & 1.L0 have not hecim fllloed 1w het and ef'icIed pavmnetit nit her own 
accord without Iuhioviiig ilm prescribed i 	e(Iuic on account of non lohiowing the 
revised piocedmire 1w her time I )cparimncimt iuis IflCIiflC(I a lus ci 	Rs.2 1 ).54,K(H)/-. I he 
circular were epietilaled to time h'odmmmaaei limiplial I l( ) ; iiui ;il the 5(11)-1 	'IiflaslCi iIiiLI 

Mamimpur 1)t\i5t)It vIdC 1)klsiollal t)IIIc., Itiiihiai No 	i) l' P/RI 	Loll (bId 20.3 .(t 
&4.4.05. I lietehv she violated time pm 	'isioms oh lOttie 3 ( I ) (ii) and 3 (I) (iii) ot 
(Conduct) k i tics. I 

.\riiuie 	II 

Ihal (ItIriIlg.Ihie aloicaRh period and while hiirmetiniiiim 	in the alniesaid Olhice, the 
said Suit. N. Ihemnubi I )evi. iliemi SPNI I .imnitig Ua,am 	( ) did imut. icier time ncnativc list 
arid stolen Itsi ol KVl Ni(.s helote c1h.-Cillia ,)aVIilelit oh 149 (one hundred [oily iiiiie 
.KVPs worth Rs. Rs.20. 5 'I.800!- am I ,anm10112 I.3azar So on .35.5.06. 117.07.06.  I 9.07)6. 
25.07,0601 and 03.0806 which was iieulatcd by the Divisional Office, Imphal vide 
teller No. l i/k V1'/i ho( oir .hid 20. I .0 &. 4.4.0 as requited by Rule 23 (1) (C) 0. 

Post Office Saving Billik Volume-Il and also .iidrii'td pI0\is!.Ofls oh Rt.ilc 3 (1) (ii) and 

3 ( 1 ) (iii) of CCS (Conduct) Rules, 1964-   

/ti jli,' — Ill 

The total value ol 140(onc IIIIIIdlcd 1011' mile) KVPs paid by Snut. N. Ibeimimihi 
Dcvi, then 5PM Lamnloug llazar 5( ) vorihi ls.29,5i,HUi)/-. As per D.G. Post letter No. 5-
20/Ui 1 -06,2000-IN\' (Ialed 2K129.2001 iii respect oh matured ca.es ol pa ment 01 KVI's 
exceedint Rs.20. (tOW- should he pail h cheque. [lie 5PM ''Hated this 1111111g,  and 
effected cash pavineilt wstead of ehetie at Lanulung Dazar S( ) on 15.5.06, 17,07.06, 
19.07,06, 2.07.0001 and ()l.0K3U alsi Itili'lilL',ed proismotis oh I4mulc-3 (I) (ii) and 3 (1) 
()ii) of'C'("5 ((ouduci) l<iiIe. 1964. 

.\ itRic - I \' 

that (htIi'itiP. the :mbom'esaid pemiol amid while Iitiictioiiiii 	inthme aforesaid iitlice, the 
said Suit. N. lheiimul>i I).'i, thiemi ShI I .aiiilommg Di,..ir 5( ), bias imol ;iiade the 	... ilicatioti 
O!ieImtlllmelmesS ot time ;iitdmess humimmished Ill tic (N' '-32) Ak (hiiiiimasia, 	.k. ltIiaF) and 
LaID Prasad. Hieaihdiess litruishied on lIme Nm  -2 application is 'l..ohink Project 
Bishenpur which is incomplete and also not undem the jurisdiiiun of Lamimlung Bazir 

i.mh-)hlmce, as ictimlired 1w H tile ....(I) oh l'osl C  )llice 	aviiw ltaimh 	\ohtmnmc-bh :111(1 also 
iimiiinmzed prOvisions of Hmile-3 (1 	(ii) amid 1  (I) (iii) ol ('(5 (('otidnet) Rmtics:196'1, 

I 
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Statement "L! 	
a.!j.ciQ_!.!j 

charge Framed against. Suit. '-L.1.heunmbi Dcvi, the then SI\1 Lanilong iir:Q. 

110W utldeJ2Liii!IL 

Ait ide 	I 

Slii 	1,: Tiken Sinh. Sl)lP(> I lliinl Siih-l)iv intl 	isild OIl 04.09.2006 In 

Laiulong ]3aar 5.(.) and hund that Smut. .. Ueiuubi Dcvi. the then SPl Lamb 	g Ua,'i 

.O hasdisehatied lraudulentty 149(011(! htttmdi'ed loit' mute) N.os. oL K\' V on  

7•Q70. 9(17.1)6. 25.07(1601 and (II .OS.06 without bnilnv;ng the revised procedure bmw 
maLg vciifueatioit ol cerilates through the Di;isiomtal heads as cieulatcd vide this 

ollice lile mnwk No. l/ I\ VI'! Rig' Loir did. 20.1.05 4.4.05. ftc particulars of the 

KVPs are 2iven below: 

SI. No. (i1ibicateNm' 	t)LIkhajY 	I)uii 	Atiiiwuftj. 

1 	46CC902801 -1O 	) S606 	10.000 	.1 7,400 

2 	4(CL)U2i 1-211 	I 5.6(10 	 IuI.(Il)(l 	I. 	74t)t) 

3 	46CC9O285 I -() 	1 7,706 	 1(1.000 	0.1)0.000 

4 	46CC90288 I -84 	19.7.06 	 I 0,00() 	80,000 

5 	46CC902(-900 	9 7,1 	 I 0,00(1 	3.00,000 

6 	46CC902601 -30 	75.7.06 	10.001) 	6.00,000 

7 	4 6CC.9026 31 -50 	0.1.8.06 	10.000 	.1,00,000 

-70 0 ( 	- -- 1000(l 	_JQQ..VuU 
Total ol Rs: 29.54,9()11 1 - 

By this act. ol Sint. N. Ibeinuhi Dcvi. the Department has sustained a huge loss of 

Rs. 29,54,800/- She lailed 0 iienntam absolute mieguity amid devotion to duty, violating 
the provisions ol k.uie-3( I) (n) & (3) (1) (iii) oF CCS ((.'iitICt)UICS 1964. 

Sun). N. theinuhi I )cvi. Sl'i\l I .wmmtuimn lazai 5( I tailed to ictci 	lie iICi&aiiVc list 

and stolen list ot KVPs/h4SCs whieh was ciuculaled by the Dvisiommal 01(1cc vide letter 
No.F/Loss'NSC.t\'l\' I' cic.dld.2 I. 

 10. 9  helore et lectilu! pavulleull 01 nialLired 

value of )49(nne hundred hrIv nine) K\"l worth ks O. 54.801W-. By this act ol SmI. N. 

Ibornuhi Dcvi, the Department has incarred loss of 1s. 29, 54,8QO1-. She oiatedt1ic Rule 

23 (1) (C) 
ol l'osl (.)Iticc SavilIg laimt \ oltiiiie-l( and also iiilriflge(t proViSiOIIS uL Rule-

3(1) (ii) and (3) ( I ) (iii) ol( 'CS (Con(1uct) Rules. 1964 

Article — lit 

The pavnment cd matured auiiotulf ol K,V1'slo the invetor which \VClC exceeded ks. 

20,000!- \Vl•C paid to time IVCSIoF by cash instead md by cheque.. On I.5.5.06 17.07.06, 

19.07.00: 25.07.060 ) amid (II 0U(m Smut. N. lhcimmtihi I )cvi. the then SI'!\t Lanmbon Ba7ar 

S(.) cli 'cled pavuuicill ot ks 	5 ,1.I.RMtt 	In Slni .'\.i 	(.lm;umuI:Isia. S.K. Uli:uio am.I 

lalta l'r;isaml, holder 	( tl) ('mmmc I,imiuti'I IrtY Ililk:) L.Vl's a 	mmm;mimmmcd 	.altie, \u)latiulg 
aIo 

time 	iutirti. 	ol 	I ).L i. 
  

iu 1friumed ol m i5i'I P iute-.(l(iiY'' 	l)(iii)'' 
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I 
I. 

i'Nai (he 	:ici 	N 	!henitph i  I )cv 	\VoiJi14 ,  :i': 	PN'l LaiiiIi, i.ia;a:' S( 
(lid nO( VCi'jjlv ge:iLiinei 	01 (lie 	(ldief 	ul (lie IiuId1 	IiiL.l.i iU \Vl'i(ICII 	ii (lie NC-32 
that is 	ln'i AL ( 'liaiiiasia 	.L. IJIia:'o ;IlI(( Lalla lI'I.s;id hcloi' 	Cllce(iug paymeii( "Loklak Pojct Rishenpiii" 	Iliii 	lie SJI \•'IOli(ed 

Ihe rnhing ol J)iicctora(e Ieuer No.5-O3/,.\S 1 - 01 , '2004 li'i 	il 6. 1.2005 leeevcd uiidei CU, 
lcticu No. S13/I - t5.uj .20(15 and ;i.s "equired 1w RuI 	231) 01 l'osi UI Lice 

Saving !\'lanual V0I(ii1 	alill aIsc) iiiIlpI JThvjSjiis ut ul RtiIe-)(  of CCS (Conduct) RuIcs, 1964, 
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IV. 
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dtl I.u,06 and fl 10,05 stated that the cei'(jfj,1 	WCi n( hnui.sfer fiu 	Gauiha 'foth SO and not Supplied to Oaujb i'oia ( ). 

"ll- ' llellstatement did 21106 and I.; 2,o(; 

C'cul' NmSnnjVjjyC,, cltd 20. 1.05 and 4.4.05 
fJ)ivj;j011•j Office, Iinphal. 
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Versus-- 

Uriion of India & Ors. 

. 	. 	 ..D.:P.. ts 

I .  

The written statement on behalf of 

the Respondents above named- 

WRITTEN OBJECTION OF THE RESPONDENTS 	. 

MOST RESPECTFULLY SHEWETH1 . 

1. 	That with regard to the s•tatoment made in 

paragraph 1 of the instant application the Respondents 

beg to state that the applicant was placed Under sus 

pension by the then DPSMan1pur for not foliwing the 

procedure prescribed before effecting discharge of the 

.149 KVPs from 15:6.06 to 25.8.06 cited above arid causina 

loss of public mor'ey to the tune of R. 29, 54. 800/- to 

the department. 

That with regard to the statement made in 

paragraph 2 of the instant appiica.toh the Respoñdens 

beg to state that the applicant was placed under sus 

pension by the then DPS Manipur for not foiiowing the 

'procedure prescribed before effecting aischarqe of the  

Contu.. . 
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149 KVPs from 15.6.06 to 25.8.06 cited above and causing 

loss of public money to the tune ? Rs.29554,800/ 	to 

the department. 

— 

	

3. 	That with regard to the statemert made in 

paragaph 3 of the. instant applicatiOfl the Respondents 

beg to state that the applicant was placed under sus-

pension by the then DPS Manipur for not following the 

procedure prescribed before effecting discharge of the 

149 KVPs from 15.6.06 to 25.8.06 cited above and causing 

loss of public money to the tune of Rs.2954,800/ -  to 

the departmeflt. 

	

4. 	That with regard to the statement made in 

paragraph 4.1 of the instant application the Respondents 

beg to state that the applicant was placed under sus-

pension by the then DPS Manipur for not following the 

procedure prescribed before effecting discharge of the 

149 KVP5 from 15.6.06 to 25.8.06 cited above and causing 

loss of public money to the tune of Rs.2954800/- to 

the department. 

That with regard to the statement made in 

paagraph 4.2 of the instant appiioati.qfl the Respondents 

beg to offer no comment. 
a 

That with regard to the statement ma,dO in 

paragraph 4.3 of the instant application the Respondents 

Contd. * 

1 FIANGERNUriGSA 	
. 

DIRECTOR POSTALSERVICES (UQ) 	• 

N.E. Cirde, ShiUOflTh 1 * 	 . 
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• 	beg to state that if the applications are received on 

transfer (NC.32).frorn other offices, the sub postmaster 

has to vetify the negative list containing the lost/sto-

len KVPs and if the KVP numbers are available in the 

ngative list he should straight away reject the dis-

charge.. In this case Smt N. Ibemubi. Devi SPM-Lamlonq 

• Bazar SO has not followed this instrUction. All the 149 

KVP numbers discharged by her are available in the 

negative list circulated by,  DPS Imphal vide letter which 

is noted. at point No. (1) in the brif history of the 

case furnished 'abOve. Secondly she failed to forward NC-

•
32 application to the DPS Manipur for causing verifica-

tion of the genuineness of the issue and transfer of the 

KVPs from the office of issue i.e. Gariba Tola SO. After 4  

getting the confirmation, DPS Imphal should forward the 

same to the sub postmaster Lamlong bazar SO Tor effec-

ti,rig payment 'of the KVPs as required by Rules which is 
4 

mentIoned at point No. (ii) of.the brief history of the 

case cited above. 

She also failed to cause verification of the 

genuineness of the address furnistiedin the NC-32 by the 

investors namely A.K. Chaurasia. S.K. Bhargo and S.P.-

Jaiswal as mentioned in point No. (iv) of brief nistory 

of the case furnished above. She also failed, to issue 

cheque for the discharged amount and instead paid cash 

and violated the rule mentioned at point No. (iii) of the 

brief thistory of the case, noted above. 

Contd...P/- 

I. FANGERNUNGSI 
- 	 DIRECTOR POSTAL SERVICES (HO) 

• N.E. Circle, ShtItongl. 
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Inquiries made by the OPS Manipur, Imphal 

with the sub postmaster Gariba Tola SO through SSP Saran 

Division Chapra vide letter No. SBC 345/0607 dtd. 

13.9.06 and 11. 10.06 roveald that the above 149 K\/Ps 

wer neither supplied to Gariba lola SO nor transferred 

from Gariba lola SO to Lamlong bazâr and they are found 

as bogus KVPs. Even though charg- sheet was issued to 

the applicant vide DPS Irnphal memo No. F5-1/2006--07/0j50 

dt.d. 23.8.07 so far she has neither recovered the amount 

from fraudulent investors to whom she has paid the money 

nor made good the loss sLItained by the department by 

her. As a result of her non following the p'escribed 

, procedure before effecting 'diOharge of KVPs the depart-

ment is put to a loss of Rs.29.54,800/-. 

7. 	That with regard to the statement made in 

paragraph 4.4 of the instant application the Respondents 

- beg to state that -:(i)Negatj'e list containing the 

number of the lost/stolen NSCS/KVPS etc. Have been 

circulated to the postmaster imphal HO and all sub. 

postmaster of Manipur Division. vide Divisional Office 

No.F/Loss/NSC.IVp/KVp etc. dtd. 21.10.99 and also --Divi.-

sional Office letter No. SB/.KVP/Rlg/corr dtd. 20.01.05 

and 04.04.05. The revised procedure for making verifica-

tion of the KVPs through Divisional head alread circu-

lated vide Divisional office - letter No. S8/KVP/Rlg/corr 

dtd. 20.01.05 and 4.4.05. All the above circulars were 

Contd.. . 
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circulated to the postmaster, ImphalHO and all sub 

• 	 ostmasters in Manipur -Division prior to the joining of 

• 	the respondent No;4 in Manipur Division i.e. 	13.10.05 

Ignorance of rile or law is of no excuse. Before effec- 
• 	,• 

• 	 tinq paymei- t of. lakhs of public money every Govt. ser- 
• 	 .•• 	- 	 . 	 • 

• 	 , vent. is expected to know the procedure. precribed and 

then' only he/she hato effect panent. Effeôting pay- 

• 

	

	ment of lakhs of public money and subsequeritjy pl.eadinq 

ignorabe of the rule is of no excue Rulings, circu- 

• 

	

	lars and instructions on the subject are communicated 

by the iDPS, Irnphal from time to time in due course and 

it'is the responsibility of the Postmaster/sub postmas-. 

ter, to keep the circuiars and rulings properly and to 

* 	.• 	 follow wheneverrequjred.and.foi- thatádmin.istratio 	is 

not responsi.ble. 

Copies of the ltter dtd. 21.10.99, 2001.05 

and 04.04.05 are annexed hereedth as 

- 1 L.ind3. 

(ii) The lnspection of head post office is not one man 

•  army. It has to be carried out by all the ifl'specting 

off•icers of the divjsl.on8l and not by a single. inspec-

ting officer. The Inspection of Imphal HO for the year 

205 and• 2006 was under the quota of DPS. As per the 

instructjons of Shri Abhinav Walia, DPS (HQ) •Shiuong 

in-charge of Manipur Division, the inspection of• Impha]. 

HO for the seèond half year 2005.(30.11,.05) and the. 

	

\ 	t •• 	 Contd 	p/. 

DIRECTOR POSTAL SERVICES (IIQ) 

N.E. Circle, Shiflong -1. • 
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• first half year 2006 (21.6.06) was entrusted to all the 

Sub thvisjonal ASPOs and IPOs. of Maiipur Division i.e. 

S/Shri R.Kurnar, B.Rajbongsi, Ksh. Tomba S.ingh, W. Suden' 

Singh, Ksh Ibomoha Singh and Shri I. liken Singh. After 

preparation and typing of the IR the DSPO released the. 

IR on behalf of the DPS Shri Abhinav Walia. During that 

period Shri S.K. ,Das, CPMG Shillong visited. Imphal HO oh 

07.2.06, SrntPadmjnj Gopinath, CPMG Shillong visited •on 

7.7.06 and Shri Laihiuma PMG also visited Imphal HO on 

18.7.06. 

(iv) It is 	noticed that the revised procedure i.e. 

routing the aplicatjons received on transfer through 

Divisional Office is followed by the postmaster Imphal 

HO. The DPM Imphal HO is already fo]Jowing the procedure 

and referring the cases to divisional office, for cau-

sing verification of the genuineness at the office of 

issue. If the crcuiars are not received at Imphal how 

the DPM (SB) will refer the KVP transfer cases received 

from cutside the state to Divisional Office ? The under-

mentioned three cases referred DPM (SB) Irnphal HO to 

Divisional office. Imphal Aug 2005 and Sep 2005 itself 

are furnished below which indicates that the DPM knows 

the revised procedure and .fo1lowing the prescribed 

procedure. - 

Si. KVP number 	. Amount Letter of the Date of return of the 
PM Imphal. HO verified NC-32 forms 

by divisional office 
Imphal. 

Contd.. . P/ - 
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1 . 28CC 753936 and 
927 from Al2aW1 
HO to. IQiphal HO. 
under Regn No. 
34117 & 34118 

Rs. 10000/- D3/Misc/SB-40 SB-SC/Misc/Corr-53/ 
.each 	05-06 dtd. 	05-06 dtd.12.9.05 

22.8.05 

64AA 408858 to 61 Rs.1000/- D3/Misc/SB-43 SB-SC/Misc/Corr-59/ 
from Tinsukia to 	each 	05-06 dtd. 	05-06 dtd.25.1.05 
Impha]. HO under 	23.8.05 
Regn No.4944 of 
Tinsukia. 

6NS 32 CC445487 Rs.1000/- D3/Transfer/S- S8-SC/Misc/Corr-80/ 
and 05DD086587 	each 	1/95-06 dtd. 	05-06 dt.24.3.06 
from Pradhan 	22.9.05 
Nagar SO to Imphal 
HO under Regd No. 
No.1309 •dt.4.3.99 

That with regard to the statement made in 

paragraph 4.5 of the instant application the Respondents 

beg to state that the police investigation is also going 

on in this case FIR No.198(11) of Porompat Police Sta- 

tion dtd. 6.11.06 	Rule 	14 charge sheet was issued t6 the 

official vide 	divisiobal office, 	memo No. 	F5-1/2006- 

07/0isc dtd. 23.8.07. The Inquiry Officer and Presenting 

Officer appointed in this case. Inquiry is in progress. 

That with regard to the statement made in 

paragraph 4.6 of the instant application the Respondents 

beg tostate that the review of the suspension is under 

process. .Police investigation is going on. The question 

of making the applicant as scape goat to cover up the 

omissions and commissions of others 	not arise. The 

Contd.. . 

DIRECTOR POSTAL SERVICES (HO) 
- 	 N.E. Circle, Shillong-1. 
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applicant herself failed to follow the prescribed proce-

dure before discharge of the 149 KVPs received on trans-

fer to Lamlong bazar SO.and effecfed Rs, 2954800/- of 

public money for which she Is responsible. Even though 

charge sheet was issued to her on 23.8.07 indicating the 

lapses on the part of the applicant she neither recover-

ed the amouit from the fraudulent investors to whom she 

has paid the amountnor maae good  the loss by her till 

date and the department is put to a loss of 

Rs.2954,800/- on account of her failure to follow the 

prescribed procedure before effecting dichergeof the 

KVPs. Instead of admitting her 1apses the applicant is 

throwing the blame on the inspecting officers of 

Imphal HO which has no relevance and which is bad. 

1.01 	That with regard, to the statement made in 

paragraph 4.7 of the instant application the Respondents 

beg to state that the review of thq suspension is under 

process. Police investigation is going on. The question 

of making the applicant asscape goat to covei up the 

omissions and commissions of others not arise. The 

applicant herself failed to follow the prescribed proce-

dure before discharge of the 149 KVPs reelved on trans- 

fer to 

public 

charge 

lapses 

edthe 

Lamlong bazar SO and effectedRs. 29,54,800/- of 

money for whi'ch she is responsible. Even though 

sheet was issued to her on 23.8.07 indicaturig the 

on the part of the applicant she neither recover-

amount from the fraudulent investors to whom she 

.1 

Contd. . .  

DIRECTOR POSTAL SERVICES (t-IQ) 
'N.E. Circle, ShiIIOflg-l. 
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has paid the amount nor made good the loss by her till 

date and the department • is put to a loss of 

Rs.29,541800/- on account of her faflure to follow the 

prescribed procedure before effecting discharge of the 

KVPs. Instead of admitting her lapses, the applicant is 

throwing the blame on the inspecting officers of 

Imphal HO which has no relevance and which is bad. 

That with regard to the statement made in 

paragraph 4.8 of the instant application the Respondents 

beg to offer no comment. 	 - 

That with regard to the st.atmerit made in 

paragraphs 5, 5.1, 5.3 & 5.4 of the instant application 

the Respondents beg to state that the review of the 

suspension is under proce.ss. Police inVestigatiOn is 

çoing on. The question of making the applicant as scape 

goat to cover up the omissions and commissions of others 

not arise. The applicant herself failed to follow the 

prescribed procedure before discharge of the 149 KVPs 

received on transfer to Larniong bazar SO and effected 

Rs. 29,54,800/- of public- money for which she is respon-

• sible, Even though charge sheet was issued to her on 

23.8.07 indicating the lapses on the part of the appli-

cant she neither recovered the amount from the fraudu-

lent investors to whom she has paid the amount -  nor made 

good the loss by her till date and the department is put 

to a loss of Rs.29,54,800/-0rr account of her failure to 

follow -the prescribed procedure before effecting dis- 

Contd.. 

• 	

.•. . 

 ~DIRECTOft iUTrAl_ RE)  
• 	 N.E. Crcle 	Ong.t 



 

um,nJs,' 	Tnbunai 
;. 	.. 	. 	

.' 	•' in .1 1 IN muJ  
S 	 ... 

Guwainj Bch 

-- 110 ]• 	/ 

 

 

charge df.the KVPs. ,Instead'oLadmitting her lapses, the 

applicant . is"-  throwing thee b-lame on the inspecting 

officers of Imphal HO which has no relevance and 'which 

is bad. 

	

. 	 , 

13. 	That with regard to the statement made in 

paragraph 5.2 & 5.5 'of the instant appllcation, the 
( 

Respondents beg to state that - i) Negative list con-

tai'ning the hunber of the 'lost/stolen NSCs/KVPs etc. 

• 

	

	have been circulated to the postmaster Imphal HO and all 

sub, postmaster of ManipUr Division vide Divisional 

5 Office No.F/Loss/NSC.IVP/KVP etc dtd. 21.10.99 and also 

• Divisional Office letter No. SB/.KVP/Rlg/Corr, dtd. 

•20.01.05 and 04.04.05. The revised procedure for making 

verification of the KVPs through Divisional head already 

circulated vide Divisional office letter No. 

SB/KVP/.Rlg'/Corr dtd. 20.01.05 and 4.4.05. All the above 

• circ.ulars were circulated to the postmaster, Imphal 1-0 

and all sub postmasters in Manipur Division p:io r  to the 

joining of the respondent No.4 in Manipur Division i.e. 

13.10.05, IQnorance of rule, or law is of no excuse. 

Before effecting payment of lakhs of public-money every 

Govt. servant is expected to. know the procedure pres-

'cribed and. then only he/she has to effect payment. 

Effecting payment of lakhs of public money and subso- 

•  uently pleading ignorance of the rule is of no exc-use. 

Rulings, • circulars and instructions on the subject are 

communicated • by the DPS, Imphal from time to time in 

	

V 	 - 

due cours& and it is the -responsibility of the Postmas-

• . 	. 	 . 	Contdf. . P/- 

DIRECTOR POSTAL SERVI ES (HQ) 
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ter/sub postmaster to keep t he circulars and rulings 

properly and to follow whenever required and for that 

administration is not responsible. 

(ii) The Inspection of had post office isnot one man 

army. It ha's to be carried out by all the inspecting 

officers of the divisional and not by a single inspec-

ting officer. The Inspection of Imphal HO for the year 

-205 and 2006 was under the quota of DPS. As per the 

instructions of Shri Abhinav Walia, UPS (HQ) Shillon.g 

in-charge of Manipur Division, the inspection of Imphal 

HO for the second half year 2005 (30.11.05) and the 

first half year 2006 (21.6.06) was entrusted to all the 

Sub divisional ASPOs and IPOs of Manipur Division i.e. 

S/Shri R.Kurnar, B.Rjbongsi, Ksh. Tomba Singh, W. Suden 

Sinqh, Ksh Ibomcha Singh and Shri I. Tiken Singh. After 

preparation and typing of the IR the DSPO released the 

IR on behalf of the UPS Shri Abhinav Walia. During that 

period Shri S.K. Das, CPMG Shillong visited Imphal HO on 

07.2.06, Smt Padmini Gopinath, CPMG Shillong visited on 

7.7.06 and Shri Lalhluma PMG also visited Imphal HO on 

18.7.06. 

(iv) It is 	noticed that the revised procedure i.e. 

routing the applications received on transfer through 

Divisional Office is followed by the postmaster Imphal 

HO. The DPM Imphal HO is already following the procedure 

and referring the cases to divisional office, for cau - 

41 
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sing verification of the genuineness at the office of 	-j 

issue. If the circulars are not received at Imphal how 

the DPM (SB) will refer the KVP transfer cases received 

from outside the state to Divisional Office ? The under-a 

mentioned three cases referred DPM (SB) Imphal, HO to 

Div.,isionai office. Imphal Aug 2005 and Sep 2005 itself 

are furnished below which indicates that the bPM knows 

the revised procedure and following the prescribed 

procedure. 

Si. KVP number 	Amount Letter of the Date of return of the 	- 
PM ImphaiHO verified NC-32 forms 

by divisional office 
•Imphai. 

I. 28CC 753936 and Rs.10000/- 03/Mi'sc/SB-40 S-SC/Misc/Corr-53/ 
* 	927 from Aizawi 	each 	05-06 dtd. 	05-06 dtd.12.9.05 

HO to Imphal HO 	22.8.05 
under Regn No. 
34117 & 34118 

64AA 408858 to 61 Rs.1000/- D3/Misc/SB-43 SB-SC/Misc/Corr-58/ 
from Tinsukia to 	each 	,05-06 dtd. 	05-06 dtd.25.1.05 
Iniphal H0 under 	2$. 8.05 
Regn No.4944 of 
Tinsukia. 	 - 

6NS 32 CC445487 Rs.1000/- D3/Transfet/SB-SB--SC/Mjsc/Corr80/ 
and 05D•D086587 	each 	1/95-06 dtd. 	05-06 dt.24.3.05 
from Pradhari 	22.9.05 
Nagar SO to Imphal 
HO under Regd No.-
No.1309 dt.4.3.99 

14. 	That with regard to the statement made in 

paragraph 5.6 of the instant application the Respordents 

Contd,. . 
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beg to state that The Dy SPOs Imphal is not competent to 

revoke the suspension ordered by the Director. He is 

subordinate to Director, Director is .the head of Ma.nipur.  

Postal Division and competent to take ay decision in 
V 

the case. The Question of misguiding the DPS by the DSP 

does not arise. The Director Postal Service, Manipur is 

the authority competent to take decision in this regard 

and not the DSP. 

15. 	That with regard to the statement made in 

paragraph 5.7 ofthe instant application the RespondentS 

beg to state that the police investigation is also goinq 

on in this case FIR No.198(11) of Porompat Police Sta-

tion dtd. 6:11.06 Rule 14 charge sheet was issued to the 

official vide divisional office 1  memo No. F5-1/2006-

07/Disc dtd. 23.8.07. The Inquiry Officer and Presenting 

Officer appointed in this case. Inquiry is in progress.. 

The review of the suspension is under process. Police 

investigation Is going on. The questibn of making the  

applicant as scape goat to cover up the omissions and 

commissions of others not arise. The apicant herself 

failed to followthe prescribed procedure before dis-

charge of the 149 KVPs received on transfer to Lamlong 

:bazar SO and effected Rs. 29,54,800/- of public money 

for which she is responsible.. Even though charge sheet 

was issued to her on 23.8.07 indicating the lapses on 

the part of the applicant she neither recovered the 

amount from the fraudulent investors to whom . she has 

Contd. . . P/ - 

S 
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DIRECTOR OSTAL SER CES (HQ) 
N.E. Circle, ShilIong-1. 
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nid the amount nor made 000d the loss by 

Central MflilflIStffitlVS Thbuna I 
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•. 

h e r till date 

and the department is put to a loss of Rs.29.54,800/- on 
* 

account of her failure to follow the prescribed proce-

dure before effecting discharge of the KVPs. Instead of 

admitting her lapses, the applicant is throwing the 

blame on the inspecting officers of Imphal HO which has 

no relevance and which is bad. 

That with regard to the statement made in 

paragraph 5.8 of the instant application the Respondents 

beg to offer no comment. . 

That with regard to the statement made in 

paragraph 6 of the instant application the Respondents 
•1 

beg to state that the police investigation is also going 

on in thiscase FIR No:198(11) of Porompat Police Sta-

tion dtd. 6.11.06 Rule 14 charge sheet was issued to the 

official vide divisional office, memo No. F5-1/2006-

07/Disc dtd. 23.8.07. The Inciuiry Officer and Presenting 

Offiôer appointed in this case. Inquiry is in progress. 

That with regard to the statement made in 

paragraphs 7 of the instant application the Respondents 

have no comment. 

That with regard to the statement, made, in 

paragraphs 8 of the instant application the Respondents 

have no comment. 

Contd. . . P/- 

NGfNUNG .  
DIRECTOR POSTAL SERVICES (HQ) 

N.E. Circle, Shilloflg-1. 
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20. That with regard to the statement 	made 	in 

paragraphs 9 of the instant application the 	Respondents 

have no comment. 

21. That with regard to the statement 	made 	in 

paragraphs 10 	of the instant application the Respondents 

have no comment. 

22. That with regard to the statement 	made 	in 

paragraphs H of the instant application the Responaents 

have no comment. 

23. That with regard to the statement 	made 	in 

paragraphs 12 	of the instant application the Respondents 

have no ccmment. 

LFRNUNGAN 
DIRECTOR POSTAL SERVICES (IIQ) 
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VERIFICATION 

I 	4 k 0. 

agod aboutears,.R/o 

Di s t r 10 t 	an d 000pe tent Otticer of the 

answering respondents,' do hereby verify that the state 

mOnt made in paras 	I- 	- a 3 	are 	true 
to my knowledge and those made in paras 

being matters of record are true to my iriformaton, 

derived thorefrm which I be11ee to be true and the 
rests are my humble submisson before this Hon ble 

Tribuna1. 

And I sign this verification on this 	$?day 
of 	2008 at Guwahati. 

Signa 

I. PANGERNUNGSANG 
DIRECTOR POSTAL SERVICES (HQ) 

N.E. Circle, ShiIIong-j. 

/ 
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buwahaM.,ench 

To 
lThePo3sterlinphalHO 

The ASPO. l Sib-DAl. 1thpiLu 
'ihe NUIPUS in MJilpUr Un. 
All Psrn Munipur Un: 

Sub:CJwc1;mgoiPOsSa 	Cerijcales with retërence to the relevalil records ni Post Lillice viz 
Negativelist, Register ofLost/Stoien Cerulicutes belore allowing their ericasilillellUdisellargy altel 
ooruixming their genuiness 1mm the othee 01 Issue:- changes 01 piowdure regaimng: 

In continuouon 01 this Olnee ieL&ei ot even no daled U-U1-2Otb on we captioned subject, copy 
otthe letter No bt.712003-SB daieQ 1-J-o5 received under Uos.ie(ier no. 68IIi,kVP,NCJiiOSSf2OUt 
dated 24-03-2OU' is appended below lot your in Ibimatioli, guidance and  wide cuculanoils. 

i-or 
Masupur Lni.uuipwii-I9)Uoi. 

COpy 01 the lefler retèr 10 Obove: 
in order to thrtlier Uglten the new VCOI1CiI1IOJI procedure as prescribed vine uus oihce ICuer 

No 5-30/ASM-0 1/2004-INV dated Uo-01-2U0 so thatil may not toad to an necesaxv aelays and inve rts 
to public complaints, it ms been decined to pIeef1be lie el0w given urne lines wi die new verIlIcau',Il  
proced ale: 

Stens I 	 . Aciiviiv 	: 	 Time tine 	- I 
Pnastraftec'nculli" thfl 	i 	i't "rt' 	WItIth. .i l,n-o 	h 

rcistcr oflost/stolcn cctficat;3 ird rftcrhi  
will seaL such applieaiioii.wiLn dejeasricejvcd üuni the 
holder to the concerned thvisioimi 0li]ee. 
The concerned Divisional Ofticé will fo4ar1 the 	I Within 4t hnur of the recint of th 
Cpp!CtiOn to the parent Divi'iona! Oiiee of the Post 	 ir 

.1.:.1. .......,... 
The Paxcnt Divisionai offlce Out veiiiv the particulais 	W141110 / ciayc 01 ULe lCcelp(. Qitne. 
given in the application from the Post Oruice of isshe and 	applicahon in the parent Divisional 
returned tbe.."rne diffly cniunirsign hyth SSPOs 
concerned to the Divisionnl Office c'f the Post Otice 
WUh ceriiflcccs vCi 11 far. .ashjuejfl.  
The concerned Lhvisionai uiIiceaiter receipt olue 	'i aflin 24 RuW's oi the recepi of tie 
apóiication from the parent Divisional Othce atlerdue 	uppliction in the concerned 
ver,fi ation wIl '.nrnrnim;e ii ih. anip to thus Post 	fl,vic;onul (iffi' 
Office whcrc applicaion v.ris prozented for-payment end 	. 

aflei foIuwiduc piucduie as . . 
.: 	.. 	 .......................... ... .... 	 .. 

3. Ai.Jthe inspecting Authànhies who inspect the concemea Yost OthcCs;j's!onal 
Offices have to compulsozily check that the above time liie i utrictty ober,ed by !! 
concerned and suict action-should tie taken against tiic concerned oiuiciais) in case of 
delaufl.. 	 di- 

(iVIanu.sha vbshra) 
ADG (S&SC) 
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LMlPAEJMNi OF POsTS : iNDiA 
UrF1Lut Iria lJilth&..IUK L,r 1LThiAL KViL1s: IVIAINIYUIt 

No. SBiKVPIRL(j-CorT  
10 

i 11e Postmaster mipnai rio 
2. The ASPOs 1 Su-Dn, Impilal 
3.Th D1POs in Manirmr Di,. 
1. A!tsPM in Mari;ur Dii. 

1 fl JUN ijJ 

20 f '05 	Guwahati BetiCh 

Sub: Cflecicmg of 1-Us Savings Ceruncates with rererence to the relevant records in,±ost Uflice Viz, 
Negauveust, egIster at Lostistoien L.emncaies bernie allowing their encasmnentidcnnrwe alter 
conhixnntheij genuutess from Inc onice'or issue: changes 01 procedure regaining: 

Acapy 01 the's 1;ener No 5)3/ASM-0l/2OQ4-1N V delco 06-Ui-zbo5receivecj under t..os icuer 
no. S811.7/KV /5Los,.lj0l dated 13-0i-05'is appenuen below rorravour oiinxonnauon, guidance 
necessary action br wide circuiauon,s 

1or thrector 1-osuii Se;Vlces 

Copy 01 teller icIer to above: 	
Manipur L)ivlslun wIpllai- , 

 
Recenuy, some mciuents 01 lrauc.auent issue of iosiistojen savings ceruncates (losvstolen ifl IThiL'. between ISP Nasnik and various (-:liS) and their subsequent Iraudutent discharge oy unscruptuous etcn LS 

in venous rost Uzñces in the counuy have come to notice. inc mocus operarioi adopted cy Inc u u..ei, iS that they use lake clateunaxne/ciesignnuon stamps etc or duierent Post Ulnces in ule colmuy to Qe1ThuO U Department. II flits also  oeen seen malour Stan are not raierring to the iiegauve list at the time oi c1buinje 
and in respect ortransierren certlacates produced tor.encasnmem, me venucanon is not been cone 
property and mere is suauoicnt teason to suspect connivance Detweqi siall and cumijiat eienienis. 

2. 	in view or aoove, as a preventive measure, 11 flitS been aeciaeo uiai tleflceiormvcniicaonor 
s, gs ceruxicates producen oy notoer at a 1QstOiuie otner In au the otirce Oiisue IS IQDC 
àone Inrougil Lne concerned Divisional uince insteac or me exisnng pracuce 01 POSt OLUCC 

issue. Now P.,ost Utlices inciucu1g 
CSsiliu) will consult tn'e negative 1st ortne register 01 iost/sioien cel-ulicates ann aLter its 
sittl.stactlonseacj suc6 appncuoris wita oeta.'re &veri'lionl.the notuer to Inc concerned 
bivisioniti Uthce wtuciIntum win IórwarduteappLicauoñ to the parent UivlslOnal ulUce 01 

• the r'ost Othce wiuci issue tile Cenitoates wflicn will turtn'er veiny the panicuiars given in 
thC application Irom .me post UIlre 01 issue and returned the same cipily counlersigneci by tue 

Sf'Us Concerned tome UrisionaI Ot1ce dj the Post Utfice wneiesucn ceruncates Were 
presented ior encasiuneni. For The purpose, born Divisional UthOes'win nlairitain a sepai 
registerwim details or sucn liansIer allowewo sallowec. inc trartsxtussion or Inc appucauorl 
or transier at all ieVCls snOUid bernac1e only oy rewtcreo Eostanti pitilicUitis 01 iel5leE i. Lic 
Should not be d1Sc1oSd to theppuianurn'estor etc. I lie hoove-proceoure .SnOthU aiso D 
coopted in me'cases or tranjjei oxSavmg Ceruitcam rroin one Postuü ce to another ?Ost 
Unices, wncre'me Inveslornas SilDmiü&i tlisapphbaüonorutinsrer ,i'C-32) i the k>Osi Otuce or registration. 	'•. 	 •. •. . 

3.1-'urtner all paYflients on cnschardedrfrsI 

r 

.4. 

3. 

t discflargcproceecis and payment SilOUlil I 
01 the 	or the payee. 

unpiernenumon snouiQ 
	 - to all cancemee br murtecuate 

rceipL 01 this letter ixicy lQnc.lty be aciowieagea 

1)lJL t'ig, 

.1..'. 


